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qr.#1.14.260(31). — FET TR, FUAT A9, 2013 (2013 F7 18) T aTT 469 FHT
ITYTT (1) 3T (2) F TqTT S °TT 88 FiT ITATIT (1), AT 88 FT ITLATIT (4), &TT 89 FT ITLTT
(1), &TXT 89 T ITLTT (2), &TIT 89 FT ITLTT (6), ATIT 91 FT ITLTT (1), &TT 92 FT ITLATT (2),
T 92 FT ITATT (3), 91T 92 FT ITATT (2), & 93, &1 94 FT ITLTT (1), &1 100 F¥
ITUTT (4), a1 114 F¥ 37T (2), 91T 102, 101, 105, 108, &1r 109 F¥ ITLTT (5), &1
112, 113, 110, 91T 110 ¥ ITLUTT (1), & 2 FT ITATT (68), AT 12 FT ITLTT (5), T 13
T ITATIT (8), 9T 43, 48, 41T 68 FT ITATT (1), &TT 151, €T 180 T ITLTT (1), 41T 186
#T ITATT (3), T 115, gm=T 117 FT ITATT (1), 97 118 FT 37T (1), & 119 FY IT4TT
(2), 9T 120 T 9T 121 & ITIRT (1) F Aquq J&q TEadl H TN T g0 3T Hea=(
TATLTIOT 99 T T=T, 1956 a1 = A0 % T2 o= a1 AIHAT F T4 H FaeT AT,
1956 (1956 FT 1) F FA(q [Afed gl o d FEI AT &1 3T a1at & Har Afewia F:d g
Srve UH STTesheoT & q& AT 19T § AT 3 & A9 1637 37 g, Aefertaa Fem aardt g, oriq -

1. TfereT AT 3 W -
(1) == F=HT %7 "5terg T FFa (T o yomad) Fa9, 2014 21
(2) ¥ A=W 01 =T, 2014 T Yg g

1511GI/2014 (1)
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qReTeTd:- (1) =7 Aot § /@ 9o fr des st srofea 7 2,

(F)  afEfew & Fee et 2013 (2013 #7 18) wfa 2,

(@) aaEe § T I w7 3T e g

(M W R (TSR wE T S ) 7w, 2013 § 7t fafatdse fe st g

() T ¥ 39 i F aqay # R my S-aew gt @ e 3T 39 "mwei § forg
BRI S CE DR EIE

(T) IO HE9F & FANE FF To10T H hexld G G Y194 Haer & w7 § g
Frfar T f e 2;

(@) grr & AfgHIE i gy qieud 2|

(2) 3 9TeRT Si¥ URT &, ST T4 FAAH H TTE &, o TRATIOT Tl g i stfarfeae am shoer (qafvamaret &
fafagee & =) =W, 2014 & 96T &, F dgt orf g ST el 39 AT =I|T a7 I HIH § 39 5

e &1 o= -
AT g HAT T FOAT, T T i ae ¥ YS9 G, UHSHEL 1§ o(Uq &gl

TISTEe? T LA H(T|

W FOAT AfATE, 1956 F FAa TSR WiSET FARAT F A § 4 [A F a9 A
TG & F: gl o dra< ferar gefera fBho o
Tfg FRET F9T F 919 9T IS Al g, a 9E Al % Toed § AT 9aed o gay § Aeteted

TEET T 919, 74T (T Ffe [ertHa e g a1 towiaa i w7 9qr); -5 9qT; 97 |@rar
HEAT AT HIAEUA; W T &ear, Ff #re g1, foaquarayata 2w oot 1 91, ==, ot
T[CEIAAT; A< TEET TTTEF I AT ATTATAF FT ATH T qGET 6l T+ qTE; ATHAGIdT T 719
Y 94T,

qIE F Al ARG,

oI i qEIE,

T i v, 7R A

Tifee o ore 3 weer ¥ waeg g 2 @ aqee, afy w#r g
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g FT AfARTH, 1956 F siavta Toredispa wisaT A=At % 7T § =4 FoH) & i g it aria g
T /T o aw faffesn gefea o s

4, R gt ar Al svr afigfa et 1 Wee-

T FAAT ST A=Y AT FE 9T Wiasfa Faia a7 smafed Fdl &, T2 €. THSiEt.2, | T0F T &
TForerfa fRe=t a1 v afagfaat  forg Re=w aret a1 afaqia e, Ft UF Jew1 Tomwe v Tqeeam
ERulil

5. HTT 88 F siqla Gaedl AT & TS HT A&
TAF HAAT GUE (F), @UL (F) 3T GUL () F Sqiq AFateriaa L & Toreet HT T HAl, FATq-

(1) 9T 88 % sfavta SIqferd Yforex § fAaersd Hea srorar et gv s & § €7 I A(Sq qHTd FRT
Tl e, fRa=t a1 srvg wiaqiaa, ST Ff A8t 2, % sded a7 a0 &l AT Fid &
a1 719 2=t ¥ ax gfefeaat £ srosft

(2) T & ATTAT FAAT F TOTECThd FHATAT § hAT ATUIAT TS aF o Uge, A9 IT T o a7
FoReT oTer =19 ¥, ST Ul &1 oreeiad wraad ROq g 94T 9ea § el e €19 9% @i

AT TS¥e? H T8 Fof qaedl & 109 0T H A8 il a1 § 927 [Ha™ #id g, § Toree? 1@ &l
STTersRd e g ATLTOT SAteraerd ¥ U oy deheq qriva 7 i f&3r o)

(3) oIl dr TRt w9gY, FTOEI-E@E, Frdl, IS, THEHT FIaT EALOT F TROHeasd

srfaenToa |T8T 9T & AT, SRl % qruer, saed A RET S 6 el ST ARl srar
FHAT T2l fasheq ThiA AT 38 Afefaas & siasta veq T Frlt &fm % siasta fAeta Qo srra
AT T qT A THIO-0F A7 A0 = A1 sew gyl ywm-as F et g SRt e iy
yfafte Teeat F Towex srorar FofRafy gefea womes, § 919 afafa F surea F T a9 {4 %
fraz gfae wfawe Fir STosh

(4)  =fz et aeer a7 =7 gres a7 Bl v wiasgfa e & wiRefa § #r€ afieds gar g, 9 18
Tfaad g7 A1 Ao a1 99 § afeaad & Fw1er srqar Haes fovar qrar [ & siawor &
T ST TRHT 7 0T & g0 ¢, A7 et Toreed § TRade &l SIS0 o gu Siaftedr @i
ST

(5)  wterfe= % St HeAH TTTERTLr IRT qTd [ohell STl & SIaeyT § ol g1l 91T 88 # favia
Ftera Toreer § AfT A gfg®ewr AT 8, a1 daferd Torwe? § UH 9T 7 saed® ga9 Suaiod
o ST

(6) =t ToreT =Tiae AT TrsTed ITTEERT0T EIT STeaT AT Tiaqid U A e are srm@r st g
I, TRa=e A7 o= WSt 7 §on Fd o (70 Sl ATSier AT AT o & IO &7 (Haer &
F foro g smeer wifva By smar €, 97 "afed ToweT § UH arger #7 araegs "@ed 2t e
ST

(7)  UHEH Fataar, P sfagfaat 9w § a1 9ea & a1 Fud @ vahss § g469E 6 6 qHd |
TadE GIT OTd Hael A el Sfasfaar & dae § gaasi ger giod er [, wemr,
STCUTTErRTE AT giPaer % e afgd Mewat/M=Enme o sof fGT feae % =i o) gear
o vgg AT % ofae Tomwer #§ &1 e s
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(2

Ttz ol geiiag 9T & Taah, e gt FuT & 9T 9YFd ITH FOAT a4 7, I UET
TFT IR HUAT T Hag A TG Fa«1 hl T gfasgfa & & § =t a7 sreame a7 gl 9 ar
STEOTTTARTE BT, a7 UH et a1 Arewme a7 giorg 91 37 9roriaehTe & 41 UHT Hedr § 15 &1 &
HTaY CEATag HIT ol G2 Toree? H 1 6T STuqT|

rex § aftafea o s & forg ai i sigwaforee-

ST 88 T ITLTT (1) F AT AL(eTd TdT Thoreed H Hafad e # I AT it SrermtoraT
Tftafera gt ST =8 SR A Tt § T Io o ey § AT | g1 a0 5 3 forw ofoee & 39
Tt & Fataa giafteat afog #3 § a9 a9+ * forw waieq foeg aftafoa g

g e FaEat it =TT T F FH G AT SATHATTHT HT AL FLA Al HIS SAFLTFAT A5l AT

) AT U ThoreeT § foRelt afaqfa & strEed st9ar siaewr & forw wiafte 357 #ie & ar-a7e IqFwA ot

H 3T gfafeaay ot |

Haegl, fRe=T i, s=g afafa gt a1 9Ra F a1gX @R 9T SESTEt @rnaat w1 [t
e -

Fre FOAt o ame g 9ot g a7 S fRd= ar e s whagfa et & g, 39ft ag s
fAaet gr zaw fow wfasa 8, ar ag geat, gurfeata, Re=w gt staar B s wiasfa
&ITEhT ST9TAT HIASTITRT TATHY, ST S 297 &7 =TT 2T, 3 Tforees (38 2o Aaw § goes ve=ma ‘el
TRMEe Fgl TAT §) FT Uk AN FId & J1g< ohell <97 § TF qhd | g

T, et et e & @ma & aia @ g &G F diae $i afeq 989 9. el 3 H
Tt T R, gt UAT TSreey T@T S ¢, il GaAT ToreelT & U6 &1 0T i U wriad
#r Rty & Gy afiads st 2o g g &t Rafa § sy ooy 12 v afads a1 satea

* d% g, i A F 0 oA F fiaY 5E 9 TEsie 3 § UH w9 9add a7 FATET & a1 g
= AT | TS 3 ITH AT aof 03T

et fareelt T &t Tumferfa deedi oraET Raa7 gTeani oraT el o Wiasfd amean sreratm
TATIHAT, T FHAAT % Thoreed (3 FaH | 8 9979 =H ‘G Toreed Fgl AT §) H T 0T 47
ST

fareft Tores i1 gt Tfiorey it avg 90 ®He § saiera o S|

et fargelt Tomer &1 g Trwer &t avg MOew gq @ET oY a8 AT ST 96T g, 3 a8 o
35¥0 foru ST FeRa 8 siiw et srafera wiaert T A swarewrd afvede afga sra i o Tt g,
T zae o Ty 9 #3T ¥ ugd e Aee 39 v Sei At tmes wr w8, '
TRATd g a7l F° & FH &7 FHTE-T31 § TehRiierd har s

Tfe ot st grer et Tomer &t AT & arey & 390 & 7@ S1aT g, a7 Tereet & S[ETRI &
Hag § FIT TeAH YT & o0 areashrt g

SITRT 88 T STLTT (4) F Faa sTterd et Ty ¥ wfaftedt #i1 Mo d=a a1 ot v+
&7 g Tfoq qiuta grT aFwd, Farfeata fd=wt ar et s wfasifa % sreed AT 3w &7 sHied
30 S % aTe wre-aTy ey T Sroem)

FIAT -
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(10)

(11)

(F)  oa | Fud qud T wEtad & T At hrer § gfafte a5 g F 9w 1w
21 % sigx v wiafte i v oy fve i @i

(@) UH wEEd § Tas At T it aug-a9y o g9 E 9 ¥ 39 giaftedt aret uw
o wfy «foreer =t

T U fgetere Toreet 29 srterfeam & a4l waemt o o 9o Tirees &7 U 91 7147 ST

I Tforee % gag ¥ 4T 88 3fi¥ 39 AefiT a1 U [{gwy * Susyy & sremefier, Rt st
ToreeT | TEEga AATeatd ARt sraar, A= AT FE T TAid &l g Toeed 3T T
a7 et Tomer & INEEFa A srar FaTedta =y st TRt o wfagia & st
g T SIToe,; e et fEesft Tomes § Toeiiaa Qe 3, Fomeafa, Re=st sruar T
a7 Ifaqid F da4 H Fe A9-39 I TSEIHI F ST T@d % T (el o7 o §
TISTEEId Tl [T STTuAT|

ot foret el Tfoes &7 o qzedor #3AT 98 #F g9l g i qauedra 39 Ioreed § &S gl
gfafteat FOt g 9a | aTeT @t T2 T o= fEaslt Tomes | stodr g Ioees § safg a7
& ST

FrfersHTO -

BT 88 AT AIerd TSEeT 3i¥ 38+ HIFATera sAahwforhT | &5 Tfeaefei ot & Fuet gf=re
FTXT SMAT ] TATS o [olT 1S GIRT ATeraTierha et of= afara grer Yoo =l SITOstT, SiiY Saah!
TTTERd el o [0 FTS o §ohed il Q@ HT Joeid TohaT ST

fareft TSreex o wiaftedi ®1 0T % HO1 Gi=a g7 AT aIE g1 TEHd 2a&d T T0F Jaree
T IR ZEATEAT AT ATTHTIOE AT STusm)

Rt Q= § Rarfawrd fiRa F d@eig & =rwor-

Fre =i et a9 FOT F geey e # 39 FUHT F 9AY 9T % ' § I g fohg a8 U

AT (THF A1 I “TISTECIha TATHI Fgl AT §) § Rarterar 5a ariia 7l F2ar g, ag Vsl Huer
F qEey ToreeT § IHHT ATH &9 219 it arira o a1 At & srafdr 3 fiae ot & =9 % wgree &
forT weu @, wwehdt.4. § =7 Tiaa | U =9I S5

g ST UH A F fRarteay B § Sgi # afady grar § agi Sreeiagd e, UH giaad @i
AT & e Tt & sater & Fiae wadT § T2 €. THSIET, 4 | &7 adi § UF Tiad S g
FEM

T T foreeh 916 foRet ST T Qe eTiar g 3 o ST Seqd w3 § ge 9T g ST
AT = TRATreranTy f2a emeor e 0 & Toreciad dei g, (P 28+ =9k Tamq “FRarfaewr s
FET AT ) a8 FUAT F aFt § vy Rarfaewrd 9 ¥ aoiw ¥ arg fiw R F ofiaw Fur v Qv
Tt ® T2 €. QAN 5 § UH Faard 1 Yo F & oI S T&5qd

TR ST UH A F ATt B # g aiad " 2rar g av T s, UE aiEd i aeE
F e foet it srafer % iaw Fot § wew d. gasiidr. 5 7 21 afqat § uF afada fi aroom Fm

STET FHUHT ZTET &TT 89 o STaRTd s STHUIT YT ST &, AT U TaEAT oF Tforee? | UHT S0l i

e FEN ST ST g AT T B Y arE & d et fr srafeyr F faw fie afga o
ST o &erel § TRESIY I T2 G.UASI . 6 § Ueh faavoft yeqa &
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13.

et vaT ReE=< gl st a1 wiavfa gt & ere #1 aRawre:-

FHOAT AT UHT AT T AT 0T & AT AT TASLAAT 0 A G5 F HT ST T@AT 8, qEeT
TorEeY AT R o TSEe AT 9+ iavfd gTeF Towe? 88 Fid & (o0 A Siasfd ua
e a1 g Famaffdse, U8 wHe §, e 6 9@ S 9197 § ST FA0ER 99 § 658
T TF 91 ¥ 39 T I, ST HUAT A7 Toreeiahd HAad 79q g, § AT TATAT Heh, T
39 Srer § o= Sl 39 T U ST w1 w1 Ao ihd wEad 79 g, § 2379 TRarad
ATl Tohelt SIS q9T=A O § 7 | FF UF d1< A9 g0 FF J w7 91q [ad 93 J0ed ¥l &7
JFATEE T STET o Feald TLRT GRT ATSH=d RAT ST, 3T Fu+! &f Ja9r2e, e Fls al, ¢
Trfew waTfora

(2) SU-FEE (1) # safEE Suey BRET YTEde FAAT 9T A0 Agi ghl uiq I Aed 93€ T AT
o= g 3T o= Wil aTeF TR & 98 Fed & A1 (o Tgol I AFTaF i Tarer § qrzde
Tt % Tl qEet 1 T w5 AT T gn

it et
T AT T2 F. THSHEY. 7 H =1 arfuh feereoft G waf

T g1 a1 oTaT 10 FE FAU AT STIEF i qHIET AT GS(r arelt Rl ol STTar 9=re
FE TIC AT ATAF F FETE ATAT (AT 0T FIRT Tqa ATUH (aaot Ff Fgiaa: Fa«r a=a
LT FAeATHOd 33T STTUATT S ZoehT THTO-U &9 §.Uusd. 8 H o sroam)

iy RAawft & Ig-

e & T & A1 "o Ry S arelt Aty FEeeil F SEI e . GHeidt. 9 # wEa hu
SO |

Tt feraeeft it v wfa UE 6, ST 9 T3S o fAfAiase Bar s, afga Tfmer &t yw=qa &
STt

Tade! st AIT griar Rufy & afed ix it T 997 gt F s4ie-

T GATIG FIAT TAART AT FOAT o T6 AITITCRI ht SrEeeTiear fafa & a1 wfaerd ar stfess i a7
ar gig a1 FH F TR, =g 72 FhE 31 74 go7 § g2 &1 A7 A0 H g2, F ToAF qHA § UF gfada i
Teh i ot o fiae i o 979 T |, TSiEr. 10 § TF fEewor seqa w0

TS - 39 39 999 F F 320 & forw “afRada” a2 &1 o0 Ut & I4E T 07 oY a9 w7 gt
H & g ft 9 arhar § & gfaera ar zaw srfee aw £ g a7 w2

14.

(1)

e, et arfe w1 Adeor-

ST 88 o ATELU § ST Thoreal 3T AT T9qT &M=T 92 F Aqaw § JA Fawoft i it
Fr forelt e, Re=r g, svx afaygfa e o Rarfasr wanft gy famr & % w@@7 % i
freft s =t gy UHET i ST ST S eiees | 77 ARt R gt e s oy
FATeror 3 1T w=me &9 § Sfere T g1, #7910 w0k Che T A Rae o UE IUET 99, S4T 9
g Rgtfia G smo, # F-aw % SR e & forg @ st

O FLT:- T IATH F F TS & o0 T F1d f&a9 2 &7 =92f & (=feeF & I=a a97 F 9
T ot g A= R s
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(2)

16.

UHT s 927, [Raa a7, FIagid g1 FaaT RaTtamrd TTHT 9@ s o+ A UHT hig
STT T o 60 o | 7 fafafdse T 13T 31 8w ST i J56 & o0 39 =90 9 e(fere 7 g,
T HET Feh UHT TRl Tioree a1 38+ @51 wiafte a7 fFaweft &t afa /i gar g1 UsT afa a7
gfafeat ar fagoft vt F a1 #7970 F 79 7 F Fiaw ve i Srosh

e &t TReT arfe sl arffs faeeft w1 afzeor-

ATHRATIRT Algd T Towe TITE & § T 6l ST ST FAAT % Fael qi=a re@Er i
TSI o 70 7S ZTeT UTtersha foReT ofer safer sht STf¥eear § @t ST, i

ATHATIERT Aigd =7 ot roar T o7 afagfa el & Fomeafa Temer ==t ar
gtasgfaai, % A= 7 aE F e aut it sty & fow afefer &bt STusft s st % ot
A= FTIET UH TS o (70 TS FIT T Tohelt e sqferd ol STF9eear § &l STt

T 92 F AT JaTe qAT Arferr feraforat i afa=t =i 2o+ a9 gona fohu S & foro srfera
Tqeft THTOT-T=T] ST TSIl il TTAAT TTESTT o TTH T8 TEQT e sl ATLE H S AT ol STATe
for afiefera &t st

et & faeeft Twex v woarg w1 ¥ aRefem war s, ST aF & 97 g9 9 Fw@7 Ay 9w s

THH TS g9l Tratcedr T o= el Towex star qo ey § sEaia T #7 fEr Sm)
=T gt a1 wtagfa gt * el Torer it ta Re=w 31 wiavqfd & 7= aE e aut
#¥ srafer ¥ foro aRwfem war smovm)

farzeft Tioree it SOt af=a sTorar ave g1 YIieed st i A9 § T&r S|

&ITRT 94 T IT &T=T (1) F TIH T & ATALT § TAT AT TAoTeeT® & I &1 FohU ST & oy
TEqTiaa [T e it UF TTq HAAT 60 qIeOr AT F FF H FH UH QT 98d T 9.
THSNEL. 14 T TfeaTe o 919 &<t Y st

o &R arfis et f sfeai-

STT 88 o A SAALIET TIoeed| AT IHH 91 TIATeadT ¥ &I 92 o A Teqd arruh faaofr &
ST et & TRt qaed, ReEe o1eeh, o= giayqla ameF a1 [artawrt Tamr sraar TRt o =& a &7
T 6, ST 9T % §9H sf=ee § AfHTate o 73T g1, & ST uid I8 9 ®9U & T4 T I, & §a19
T U TEQA 0l SO 37 Ut Wit Fuet § Fre ST e i a7 qrq At 6 sty F fiaw dudt
FTT T T ST

17.

(1)

FAfATIRT ST AATHTIOT TSI ATAAL T FATAT SATAT:-

qEET 9T 100 T IT 1T (4) F AT | STETLTIOT AT ATAAT AT Tw=qTiad arirg o 3
e 37 wger i & srerar soraerfae /e o ATea™ & UHT ST Yo ek AT ST
STEreTT AT et ¥ T T TRl 2|

Tifed & srferaas &1 e, ard, o i =5 A g i sfdee § gerEer o S a
T FHTAT F 41 AT siqfae grm
T~ 26 3T & YA & o, uqganT ag g fhar Smar g & stfeam=eht v ag

SferaerT TSTEeid wrATad | STIaT IHT g AT WX § AT FLAT AT gl VAT TSeeiahd
FATAT [oAT 8 37T UAT AT el H1F [Gae 9% Arriora A ST A1 v

T FeheT 9T Theq o T | TEATad AT ST g AT T 114 31 ST (2) FT TAT Futera
Trfes &Y STty
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T Alfed 9% a9 Afeam=eni ooar a9t o= Afeam=at # a7 ¥ fofed § av1 =7 9 yfgFq
ToRET T SITerTT=reh ETT geared T STTUSIT STe(aT UH §89F €9 § geaTeid SIqre sl The &l g
ST HeRT e SeeTie e &9 § S WS & ATEAH § & [6AT ST Tl 2|

sferrm=ret g ArfSa SrETeTer qraer gfgge fi e F oarr g 102 F st wr
STEATCHE [Aa<0T Heie (ohU ST T STaeTehdl dg! g A< ATeAT= deheq/daHedl, o T srfegaed #
9T FTAT ATEA ©, o To1T FHILUT Tl Tohe FL Tohdl 2|

ST HTLTOT ATAAAT FATH o [0 STTEAT=HT FIT FAAT § U [ATEHT e TET FeA 6
& fomt o fraw e g stferaer & Arfew 39 weeat & & STt foees Jme geer T § '
2l

1T ST ST Tl ST g qAT SATATHHT o6 TTH TEEAT o TSTEelFd T ST I FIT LT AT
T AT ATgd TEET ATHATIERT AToq e T SATEHRIT T AT HATSd el Rl [ATEHTT STqare
F Teq B T A 7 Sarter AT % g9 g9 F ugd uH aiadet, afs #8721, F 9 Attme
LY UTCq B 0 arE & 219 &9 & aTe STwAioenT § a5 Gaedl & TSeeidd aai & a1
T STTRHTIERT & o o0 JTeT g

AT AT Alfeq T qree AT ASELFA STh AT TAFS(E HIS FIAT &l JTUIAT| Tfed o | g2
ToReT SIrher =, ToheT Saed gTeT U AITed & YTeq 7 g & STTEaer 6l FraaTel SaTeaH e dal
gf|

fgaa i Tifew:-

TS HUAT TAFETAF TS o HILTH § AT 3 THhdT 2|

T FA- T A %y o forg, sfsrenfaa ‘gorerae Jie” #T o TR shueT g e
T S RATAT FFe? TR, ST It Fed oY 9867 T G978 TdH ToaFel=® Jo-9d 9%
TH TR I F & o0 ghaTe AT &0 Galied UH Sauo 7 SAfoeg @ § 949 &, %
HTETH & AT AT 1S AT 2R

TfeT TR F ©7 § - U F UTeTH F ATAT -0 F AeTHe F ® § A99T TAFF [orF Ta

T AT U ANSThehsT o T § AT UH AITeH qoh STSNTH o (o0 TAa=d RHH dlehe & A1eqH
H ASI ST Tl T 2

(i) -0t ot sreraT fRera g ToT quTeT AfSeEt F aqHR UH -0 YT R % gHaTT
=3 T AT SO

U AT TEEAT BT SO S0 AT Y SHE TRAdHT 1 7ot e 6 forw frft A ad & w9 4
FH T 9T AT FTEE TG RO 37T UAT LG el 39 qaedl g7 ohaT ST ek -3 7
FOAAT H T ol gU & AT (Sl 95 -He SEet T Aol g3 A0aT St $-He el =< A5l
fT T 3T TAT TG 3T qEEqT g7 71 Fhar o St S-8et st et § vgd 7 o
2l

(i) =-7= # FAuTg-aeg & FOAT w1 AW, qfgaeqT F Twe f qAfeH, T {7 aE T Aferaes
SATTSI T ST 8, 3T H4T AT
(iii) =fx Trfem Fret $-8e F et 7 BFu S aTer sre=de F =7 § AS AT g 7 UET =i

Tead STFHE HTHE H ZRIT SAAAT eI 6 6 TR &l SISAAE Fd & (o0 ITqahdl 8q
“Toieh AT TR Aled AM-Uiecad HHe | g
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(iv)  ta Trfes srarar Aifem it Suersedar F7 AR - g 99T ATAT g v FAr A A
giafesra FaT =Ry G ag U Jorelt i START F TEF 8 ST S-Her 99¥ T YTARATA il FoT FEAT
& qfte &1 g=mT T 87 3T T Treashal Sreehy At IS S T 8, T v o v st
FT IfT TEqT FAT g1 Sl el T wer T iy s AT S 6 d18 ol % 99 & dI¥ 9¥
FT GTRT AT SHET ST T AIfed F [ o 7 srfererer o vt 2n

(v) O FT I -0 TIRUT FAA ok qTT g TR 2l A1aT g ST Fadl & I & are}
T H STEERAAT o o707 T SAaET T5i gl

(vi)  =fe e ITeq FEA T FHAT FlE gae FATRATT FaAT qoar Feaaar artamr, Fi st
Z-H TAT TG FLd AT TH TS FF H JAFA AT 8 AT 5-HA o HTeqHq | Al{ed Tieard & forg
FHOHAT TRl Al G|

(vii) O AR giEeT sterar T TweT ST Siaver STfSRar Aar WS aod <-Hel qidT
T T ATelT ITerha Creft gefir wererre srfersor 3 /ream & $-9 997 TRt

(viil) TR foidh oaET MMET REE dehel 9T ITAsT FATE s AMCH &l ToA1T gl

=R, ST TTCAhel 0 TIAAT 0 1o F2A S ZH QT i § qHe A7 =80 S Fot JeerEe

T IO TATRT REH Alehe . ST TqT &I HT a7 07 SFT A1 11 o Teqrast a1 GE1 a6 6
R R ST TeRaT 2

(ix) AT F FqreTr srfererer it Arfed FuAt T FaHTEe, AT FE I, T T Fea T TLRT GIT
At JaaTEe T qTT-H1T TE il A7)

TOCE IO~ TH G & ToI0 =fua AT STTaT 8, STamem<or |Temor e qed | Fhel #1912
o it SITus

qreft:-

gTIT 8 o HAq TIoTealshd he(l FHAel T Taed qd a% o9 el & &9 § Freft o= safaa &
AT e & o0 gha 8T ST ST ah o UHT e sqferq ot UHT 9] T U 937 7 27|

TS =i foes O Ot T F A9 S R 10 Tiaerd 7 ik fi e S ariar 21 s THE
TTE FARTT T AR AT g1, TATEH F AT il HAT § qIEAT o A< § TUEAT 6 qI€ I FA HiL
LET ]

g Tl G2 S I AAQ ST Agd FHaA1 il FoT A Goil 6 a7 Traerd & STrersh r griar af,
AT % =T H AT UF At o FEE T aehar § oY UAT SAfad G o safEa AT eedE & o
TRIEAT % ®T | w1 Al BT

et it g wer goumshid.11. % Erf

TFZTA qTEHT  ATEH & Aae -

TE gAag GOl FAAT HS HOAT SFH FF H FH UH g9 AT &, AT g2l &l
TSI ATEAT GTET AT AT H STT HATIAHRTT T TTRT FHlA 0l FraeT T&= HL|

Fle TaET TAFSTAS A&l GILT Tohell FTLTIOT STeraerd | STT7 HATEhTe T YA FT Tl g ¥
et =6 AT o ST o AT | ToraeTaE WAaTT YUITell g IS dehed qTid F¥ Tl

T 20 A F g & - () “soeeree areel g A U ET ‘ST
HAETT TUTAT” TAFSTE AAT 7 (SETSA, HAT T H&AT To7 FLA ¥ T A7 faqer § 92 94t $ir
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HegT T “qRferd gumet” sremhia whRaT ofesa § e soEerE |rael F SU aeget qaar
ThRaT ToEdid g7 ST 8 3fiT TEehl UM qATe “HTEaY AT AT Suihd g47 § TAFLIE
T & 1 ST 2

(i) T IO 9% § FFeL greddy, T9edaT 3T ToRaT STiersd g Sir-
(F) AT T ST Toeh gRTa & FRgTh & 9 qeierd gt

(@)  faeaeqar oY a8t Y= F7 FRAIH T T FLdT 3,

(M) erarRd Feat i Aeartad e F o e @ s

()  HTETOT TEFd GLEAT TTHATa 1 Il FaT 2|

(i)  “ATEEY GIEAT 9T F UHT LAT AT § ST AT, ITH, BATSH, FFge q619, 917
STHRLIT T IHH AT TAAT I TATTAFA ST, ITART, Tehed, ATET, FATH TAAT @IAT &
qrera FLar gl

FIE HAAT ST TAFLIAH HAaTd Torrett g1 freft aremor g § sraq geeat 1 3% ariaee

T TANT FIA Al AT TZT FA HT oo Il ¢, il HeATerEad TehATsl & T HLAT g,
TAT-

(i) Srferererr s ATfed Teft TEEAT, FIAT o TILIEAHT STTAT ARl &l [Aefortaa areet & 9o

(F)  TEEEFA ST 94T T I1ee ZIRT; SToqaTm

(@) TR S-H SMEST S TolaraTiveh |Ta1 % HTEdH o,
(M) FRET AT AT ¥

(i) =H AT F TGEAT F A 6 UL HIAT hl da912e, TQ s gl, T TAT THH AT
srferaeor Y SeETge U @ ST

(i)  erfareem #Y AIfew § Tt Ioo@ gEIT oF FRATE T GATAT Tl Fqard JUTel &
AT | 6T ST 377 0T SAaFeTie e ATed] T Taard il et T&= F7 ol gl

(iv) = A" | ST ATeel T Haad o o0 TERAT 3T Gt q97 98 T0g-areoit fSraeh
T A ST ST TR ¢, AT quF-HT 7 €05 Joad AT &7 THH a0r-3 ameel off
TR T SITUIT qAT AT IAT0 T@ AT Jrerd id & A ST o [T qraae giord wied
T e 7 o 3T R

(v) O A S AT g AT e FH ¥ w0 T o9 ager 39 e St e v
TrEeid FTad faq &, it T S 91T § FATTH T a1 ST Gq4=0E 9, §
FH H FF Teh q1C A FUST GHAE T3 Seeht 39 ™ § 2979 Y9 27 § 7 § FF TF
T STt T § U s wewrfora searesfy S afeaer i mfew S5 T s arar
EGIRECIRM R SR I EIEAREIR IS RIS IR RIGE

(F)  TE THdA [oF FILATE T AATAT TAFSIIR TAGTH o HIEAH & g

(@)  CHET T AS B AT B A AT,
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(M) TR ATeHT o HTEAH § TAaTT ¢ g &l g 37 997,

() TSI ATEAT o ATEAH F HAGT THT B ol qTE 3T THY;

(T) I FFd=T o 39 AT ¥ 6T F q1E HAGT STAATT Al (7T ST,

()  FAAT ST SATHRIOT F JaHTEe FlQ Fls gl, T Iq7 o I¥ syfererer it Aifes yafda & %,
£ 158

(8) T gaee ¥ gated forermaat &1 aamame 3 & forw saverdt safF &1 Jued =51

(Vi) T - HAEH FH T FH UF & Sl At & afers i & & forg g

g qHT UH AT, UHT HAQ are e Afgaad 6 aerg § a9 & 98 10 HT oram
SITOATT|

(Vi)  E-Taa A F I AT e o AT FAAT R AT GTH ST AT AT AATdH
T H T T AT g AIAT 7 SAFSIAE LT & ST Tl &

g ITE AT 9T ZIT el ehed 9% /A ST [QAT SITAT § dl a8 dewend Juwad S8 Tadd dal
EnsER

(vii) ~ FIET FATT FHTA FIF TL T STgi I STl ST & AT a& gl ST

(ix) F=erk A=a U "@dras i FatEa #9T S1 Hgiad, TF Fa9Ed 9ee ddsee, anTd
G ATAT FIAT T TTAT U Tl gl qohal g, Toh T8 FIT 6 Faee § 7 g7 e afaftsa
ST ST TS T T F +ATERTa oY qreedt Tf & S-waeme whwar i = w2 Tehar 2

g =9 TER ° gFq datesd el UH SAid 6l qerdar o ddT §, ST hadl & =arsd | qgl T ST
T-AATT TUITAT T T 2T

(x) FaTersw M & o0 S=geh g e STuferd agaa g 9ad e & YIS & (o7 ITAse g
(xi) FETETT, T-AAGTT AT THTCA B ol ATLE F A1 1T [QAe] o SAATEH 6l TAter & a< Haer

= TSI & T @ a1 FF | RH &T J1eA1 i TR § 7l I @I ST o727 & ge7 A7 fave,
7f% FrE 21, H uF gat it defrerw R )

(xii) FErer ST GTER T ATH, TqT, IS5 HCAT TAAT UTgF ML, IHF g AT gl i e,
U QT T SATohd God 3T FA7 S [a¥ad Aae Tad &, & 4130 & Sedd HLd & (o] o
AZHTA STAAT STEGHTT Tl ST HLA & (1T Z1T H SAAAT TAFSh & H Uehy (€ Fl STALEAT FHT|
(Xiii) ZOrFSTH FAQT | HATEd Toreed T THl ST FRSA qa18F =l e araeer § ®a
ST aF T Teey FEged T T, aqHEd i gAY 9 # 3 A agaid garesd wael wl
TrEe SfiT o= Haferd FTSITal i aTTd AT

(xiv) =Eteren T RArE & grer =iva oRoms FadT i JaHrEe siT ATHr fi daHrEe 9T qE€dl 6l
Tafard araTer srferaae | Heaed aTia g & fadi & Fa< T & SArus

(xv) T TG TS B o eI, Tg Hehod HEEAT sl S FT&TL0T AT hl L il qIid
HTHT STTUAT|
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21.

22.

HR oraw srfdee =71 sreer wae vk f ddiers F0m i Iud g4fda Raid:-
STEraer a7 sredey FATe=a Ham -

(F)  GATAF F TIEAT K (oees, Il & THAT geareas, Iuredfa Toreet e uwre’ owes
et BT s

(@) Gt & aTT 105, 112 < o=y 113 F FATE0r | AT ZIT 9Teq a9 aearest Iqaser
FTT SO

(M) FATEAF GaeTd FETSTAl Rl AR R T ATAAT H IURIT qGEIT 3T qLferdn
foafa T, S3F AT 9T F HAHS T8l ATH 9T &l ST Il Aqaiedid § I55 § FHTTET
FH H S AT STTeaerd | IUed Sad 9T I HAQ™ HRSd (<0 S0 3T A& HETSd T8
. TeiEr.12 7 g

()  GAIEAF IS F 10 IToq GARTT FETSTTAT IT SATATEAT Fideh ST STTSTore T |

(3.)  wATerS GEEAT ST TN 61 IUTEATT H @TAT TAGTT Ul Fl 9 Fideh HgLa@ Tl

(F)  EATersh HARTT TORAT T 219 o I ATET & &9 § [ SATFqdl 0l STeaid § qaa Ul
T G|

(@) et i EfaureEar F 9§ aeusedr F 7T § gaers oreger F gt o fAfemreaar a v
farfeoter wam)

(F)  weter® a8 gefea :am & S| g 9 10l [ & g, o aatera &7 qaq=
TraT &, @1 a2reft &1 7q /T Tl g R

(37)  HATEF, GAed dvg § ST MU AT FT TOET FEM AT AT FT Aafgd uw R 9w
FLT|

() ST TIT 97T 108 ST T8 Fqq 910 U A} oF IUG F qd sorreriveh qreei
FIT FATrord AT STTaT 8 a7 O] Faard & AT SaTad ST 38 T %Y 0T Fee o o0
TR T T ATTLTFRAT TETAAT, THRATRT ST ATAT TSI R (T

()  Hefterw & RO # g 92 wal, g |/qt, @9 F ue ok [y § 92 A7ar q@i@a
ATATEAT FAQE Y27 3T THH AiFAfed 9q & i@ gl

(3)  wETerE ereger T RTE TEQd FOIT ST TH I TTAgearer? FH |

(3) AT AR T TILOTTH S0 7| TROTH AT a7 396 Z1T AT Torferd § 39k g atersha
e Zrfar g =t R ST

(2) waEW * fou FyEa 9T 79 @, TASE.13 § Afgaed & TeTe Ff UF O T&qd
FO T g RIS FATe ZIT 37 S UF & ATe Fatersh g af et Saiershl grr geaqred =l
STTORMT &7 7g TATe stfererer o ster=et &1 7o il ara & |7q &A1 & {ae & qa Ha)

T HAYA & ATEAH q FE GATAT F (T AUATS 4 aTedt TiAHAT:-

STet freT Ut | T AT o AIEAH F Fle Hehed qTT HeAT STferd g T Huet UET fAoi et 8
AT a5, FILHE Hehed % RO ol SATEAT FHd U 3T AT ITUT FHeed il qrd & q 19 (&7 hr sarer

% HIqY ST AT AT TAFSIH ATT FIAT (I ed | 791 Ggaid T JHSHIT ITUT e o Aqa0e
afgad Tt AT G T AT TR
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(2)

(10)

Trfem w1 g oot A 39 safy F fiae 99w F gfa 9aw et i ggAtd STUar AEgH T

IO FHL T 6 [T AT AT (F) TOEEFd ST JIaT T I g, J99T (@) TRredga s-Hd

ATSST SIE TAFSTA HTLAHT & STAAT () FAT TATSAT 6 ATLTH T AT ST

FOAT HAG AT 0% 219 il ariE § &7  FF 979 T 78t 39 Srer gt F91 i1 doreeiaa

FATAT AT ¢, T @ AT AT § 19 T AT S0 FHEE O, § 777 F 77 TF 917

S SIS o= 9 fSereht 39 Srer # =479 Y9I g1 § FH ¥ FH UE S Sl 9T § UE

fasmae weTtoa Aot e srfaaae i Tifew a9 qur ov e At #® qr-any, Aot

AT &l A Tase R sraiq-

(F) TH TNE BT UF FAT B RRATS SR AT G A STOAT SEH SRt qrge g
HAETT gieqTerd &;

@)  Arted Joor i gfF i ad;

@M TAEE & AT Fi qE;

()  HAAE qHTT g &l qIii;

(T) IS FIT o IFT AATY o AT TGET & ITo il ST AU ATSHA Tl T ¥ 39q g
o FTE ST ATAT ST ATLAT ZTT HAXTT [ STLATT qgl (AT SITUIT,

(&)  =HINE F U FA9 o G267 R ST 7a0 9T q6] g3 & a8 FHAAT &l Saad F gl
TAT THERT gt I ITe T TehaT 8; 3T

(F)  TFIE ATEAT g7 AAeT Aigd 2196 qq9= g1 ae F geufa frewrat #1 a8
FA o foru o safa &1 9w S5

TTH FATH il AT TEEAT 1 ANCH W % qehle d18 FHIAT T JaHT5e I HT T STusft sfie vy
Trfee Tt ¥ ST A9 ITeT 2 i Ay ariE q U Jaeree u a2

fAzer Aea UF gaterd d FEfaa wOTT ST FueT & FASE | T 20T S I i T # 30 6l
el T & ST HaT= ThaT FATq T TohdT gl

Tefteqeh AT T Soge T 3T STUTeTd JgHd T TdT i 6 (U IqAsd ZT|

T3 TorFel=e aTea] T Ada Higd 1% Hau=l & d1e+ g AFTETH F TUTerd agad gl
T HHod ATATT ITH FAT & al Jg 39 [HIHT SMgd ATl SAeaee § 980 &9 §  qTd gafl
HTAT ST

QI GTCRT | ATTE IO ST HATS &l Qe i GLIerd ATHLeAT § T SITUAT SiY ST Ja9T 98
forfera & ereamea &t agata storar srgafa urea g % Suid wS oft safE waus #r A aeEr
T qG! Y THAT 5 3T 7 gl AT I Tg= T FT Tl 2|

TATeqh, STh HATS YTeq 219 &l T\ arrg = qearq Fohq SO a1 919 &1 & sToeenq, Famefis
T e Seq e,

TE e, AAT GTF HT AT, TqT, I8 HCAT AT UTeh ssel, SHh GIT dT1d AI i FedT, UH
QPRI T Sifoha T 3T 7T QR T iae: Aaries T@d §, #f Qe T Iod Fid & (o0 o
TAEHTT STTAT THGHTT T T il o (70 T | SATAT TAFSI I & H U TIoeet Tl LA HT|
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(11)

(12)

(13)
(14)
(15)

(16)

T AAUT AT TAFEIHE ATEAT g7 AAS| Aigd STH Fq9= o Tated TdT FRSTa qateqsh il
AT ATHTAT | T 9 qF FeqT FAGd UL (641, TAHIGEA 3T SEATeAT qg] F¥ & AT qagaaid
TATeqs AT ¥ 7 Hafaq FRISIT a7 TOTEET T FI9T T 97199 FL 0 UH Jq9T A 9
T FRSTTA/TSTEeT T qIIerd Ta|

Trfed ST g A arE F 09 & F a18 It qg9id AT SAFgHid R UAT JET ST {7 /4
T & I I A5l gl g

Teftersh #ht TqTe Afga TRumHT T FAT 6 daqT2e T @R AU hIT S|

TRl 0 39 [T AR ATASLT TG T I g3 FTHT ST

TAFTI ATEAT T Aaar | gatad 9| 20 F SUay soaeii=e ara«i g1 gaar & gae § 9
9 # o AN srEeT® aREad aied AN g |

TR 110 T ITLTRT (1) F GUL (F) F T H T AATS 6 HIIH H FAST 6 ATEAT GRT Ha
aferfea wrF ast &1 = T Soen-

(F)  ATIA * T gve Fi7 REad oY dATIHaH F A S % S Tgod HISE F9+T % JTHe §
FATIA o {&T [0 T 7,

(@)  SUSHT F Aq O T AT ¥ g9y § W T eee 1 addd Sl g 2 i ST
(68) F 31N Toreft FEaeT T UTSae FUAT o &7 § TSd F o0 ot & i § ategfea B
ST STUferd av,;

(1) g 12 T 3T &1 (5) § FoTiATeE FRET age, 79 A7 g it S ST % a18 Toreeiahd
FATAT o TITH H THEa;

(%) T 13 T ITETT (8) F 37efie fowzr-aeq § qiaa fSreeh oy Faet 7 91 & 4a-faaor-a
= HTETH F G ST § SAI¥ 38 ThI¥ SET0 T &7 H & I TTH Hl5 STANRT 7 il Te T I AT &

() T 43 F GUE (F) F ITEVE (i) F T AT STTAT ATHATL AT FAAT & § T AfHT
AT AT ST AT,

(F) 9TT 48 F AT FATEAATGE I a7 =2 FT°@T o WAt & av & Hews Jfaawm &
PITELTE

(=) 91T 68 FT ITATT (1) F srefie frelt Fraeit g oy i aroet =@de;

(ST) srfarfare &t gy 151 3 et et fereerss =1 9T,

(31) &TT 180 T ITETT (1) F 3T GUE (F) * refi 77 AT Bt st F T390 ST 6T Tora:
IqT TATH {97 AT Tl

(31) 9T 186 T 3T 4T (3) F A= FAfATEE Hwr & &9 sBor 77 A7 AT AT AerEr g
I AT,

g UF ATH FEOAT ST AT H T HIE ATl A FFAT H ST A1 6 AEAH H Fraral q=rierd
FIAT STUTerd A5l Bl

23. Ay Mfew:-

(1)

FEIAT 1 (20 S o o0 srufera & Jifeq a2 a1 a7 STenT-3eT a7 Aies &7 § qaedl 6l UHT
TEAT G gEareA? T SITUSTT ST et HATIeeRTe o U Jiaad & AaTae Fl 970 Fed gf qqar
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(5)

Trfed iU ST it AT &1 ST 9T ger 21 S 9% 91 A F9T F SAATEE g 9w o7aT
i T2 2

e (1) ¥ Ffde Tifcd Tt grr FF0AT &1 T A | STATe hl Tater § Tgof foheq ATea9
S gew Tor Brar ST 2, T e ¥ FH-T-w Aeg 7 ge a5t Sl siw 3w arie §
rfew fou ST 7 o siw srferaer =1 o afeafera 78t grm

FHOAT AT ITH 29 % T 18 AT 9o & foe 3T srferaer 37 1 g srfdees 7 +9-9-
FH 919 & T80 U qEEAT T Hhed il AI1eq ST ATq | /AT SE1ih a8 el aremr sfderee
&1 Afed T T9T FdT 2

STet 3T w7 ¥, S T Bt srameor sifdere it Aifes a0 wwa BT Srar g, 7 Aitew g S
AT Tl @ AT 6 AIEH & dg ST AT HAAT & TOIEEIFhd FIATAT #9q g, H SATTH T a1
SIS FHTETE T § ST ATOT H TAT T ATIT |, T T O § TR0 7 st 0w
U qfed FFaeT &l Jadrse, Al FIE 8T, T 9 STeAT ST

Tg Arfed Tarerd & 3 i arferaed & f&F #1 Frede Afteaad ¥ F9-9-F9 91q 39 Tg TR
#FY ST

24, BT T ST 9T GheT ST HIC-

T 102 F A7 ATEATHS FI9 Tigd B2 60 T F o1 sraferg yeie gered storar et e &t ufq,
7f% #1221, 7 fre g wou 9. TAeidt. 14 # Tomer F 119 yeqa 6 o)

25. qraRe g, Feas dea fit affaa six a=r do@i fit FEAARGE F1 FEGT AT STH 7AIT GIRT
TR Hhed-

(1)

() ST THTT hl ATHAI % 70 U e FEg TEaswt TA1 il ST STATq-
(i) T=et i Jremeer st

(ii) =TI Y Tk
(iii) e ¥ T T
(iv) a1 Y e Ty fr §5)

FTHIFI: I8 GV F5 FAITT] % [0 STF FTTT 1T T1RT GFq] F1 AT JIEF97 31 #1397 JIeasr &
FEHT TFIT & 134T STICIT JIT T8 GTETT A9 7 97 #1 7 511

@) () ToIF AT T FAATET T HAGA SH TS o [o10 ST [edent § sTreraer Tar
g % o fam & e o= ofafe f ad afga &=t o sowm)

(ii) ST HATS FIT TIA Ted® Hhed & JTH H TEqriad dahed, 39 9% g0 Haa™ &l TR
AT FeATerw Rq1E o AqTeier afgd =Arferd ST 7a9 & d94 H U gierg (Xae aremor syfarerer i
FEFT qRaH § dheq qTa g i arirg & o =211 F Jiae o gfafe & aite afgg = f
STt

(7T) Ut T IRaaRT o T I8 T ST STMaT gearedy ohaT SITUAT 3 UHT TeaeT & sifaq I8
U T AT FT FAATE! TTAT Teaw e it stf¥rera arig Af2a i geareas afga & fohar
ST

(i) TS sTorar Il FohelT |t 7 sTfarerer T FAATET F FEGT & ATHA § Ik AT F LT
GTET ST ST T ITALAAT AT o AETeT G,
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(i) AT ATHAT AT FAATET o HAGT & ATHA H 16 [T 20l ITATH AATE o HIqL AL
ATEraeTT  STedqeT GIT STTAT I AT o HaC Iq AeqeT hiT Jo TTAT AAHAT ohl oo H =
AT o [T a7 g7 999 &9 & Irieed et Mo g,

(i) ST FATT T T AT Hehed & HTHA § 9 [QA71 ol ST TATE o HIAL 9IS o sTeqeT gIT
AAAT ATS F ALAT o 7 g 0l (eATd | TAAT 3T AT H IT TeqeT ol o ATAT FTAqAT
ATHA § 28 YA (o0 91 g7 999 &9 § Iriega et e g

(T) HATETION AT AT FAGT AT HOAT 6 TSTESha HIATAT § THT SATUIAT 3T T8 AT T
T FFT TET SATUIT 9T FA1 Ff" FA0aT 26 e F U a1 g avrw w7 ¥ wrteeha Gl
faere it SS=aT & T&@r ST srET UE FRET o7 w1 9 59 91 g siHiea R s e
S AT S3T AT FEGT TOEEFd RATAT | TET STTUAT|

() T 7 afaf doat f Friga gRawr #ul F TREdFa FEtaT § w6 ST $iw 3w
T F LT T@T STTUAT JAT HFOAT Gl FATAT TH IS & [0 O g0 a80F T - q1ieFd
Toret Maers &t srfoeear & @ ST &Y 28 Toreciaa wraed srqar Uy Rt o v 97 S
TS T ATAITA AT S0, § T@T AT

26. |THTOr ATEAeA it Frig< gReasr fit Tfa-

Torelt Fa g7 FAAT | e FA & U g A1q HA (Gadi & diae hdr e srfdeerT & R
FAGT il T HIAT o T Ao § A QS &l T2 UL T, ST T4 I8 7947 bl 78 % 91 & o
TH Y GoF § AT 7 &I, T G2 Fd T TTH L o (o7 ghar g

g A 92T e T@adt o i aut § 3% qge G safy & e st fR e aramr
AT F FEGT 6 Gae H T HIUT fl FGEAT FA F o0 e Brar g a7 ag |qide Fwidy 6t 9fd
997 9T F FT THa SR

27. TAFCIHE €1 & SEATEST A1 AL e Al

(1) T GHATaG HaT TqaT UHT FHAT Sk I T g1 AT I SATeh 6 AT g1, B9 g7h
A o afafa 4Tk qaeT 8, o AfATAaw e Tereh Satd aee Ty et e gerr
T H O SATHAET T AL H|

TOEIRl- 3] a9 % S & 0 uagnT a8 0 BT Srar g o JISEr #9T 6 "o | stetaas At
TRT 120 F Il F AT S il ATE T F: A F Ha< Aldsh & § ITAH STeT Tl T+ Al
¥ ufafda B soam)

(2)  TAFEIE & H AS@l & U O & Teiera ohar S [y #uet 1 Ao g 3t aw@=
ERCAES

(F) ATl & q9E wEE § i sfarfeay sruar sue srefie amu v Rt § wemsueatad
AT ST STUEATSH o SATHLT | STierd ohar AT

(@) St suar soeh oTefiT aqTe U T % A & v TAAT TUTerd gAAT H ATAT
Tadt o foru stea & & srferferfea fram staT =rfo;

@M SATYerET F qiod T H TS, T I S [EcaTaA 17 g § a8/ g1 A1 0,

(F) At Fw AT AT THE SANa a9y U AT F U F siAvd Sgl Fel Al
sraterg g fawifra i fesfestt grarafa 29 & awef v,
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(®)
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AT Uk a1 feAitha i fesfiedia graraia g a7 stfsere § #9Tee a7 afeadd
AT forreer & ZAM,;

ATl I ATSHIT AT T8 A a0 70 FAHT F ITET o AL AT hT ST
H g gET AR AT TF A F gae H (2ad aiig a1 0 9 § 9 q97F g
TRl

TIHRT:- 29 (W F F wEe F forw oreg sarfeerai” @ o srfafaem srerar gae sianta a9 o Ay 5
ST FHIAAT GRT T S 6 (o0 TUTerd Fls Toeed, SAAHATER, FL, FO4, FEgd 94y His o0
TEATAS 2
TS €9 § It afveEr f gear-

FAT FT T Faerw, At gi=a quar ws e e ar afeswr St e AfRtEa w2
TAFSI( ATH@T o SATLEA 3T IFehT LT o forw ™= grm

g SATh ST TAFSTAF SATHAG] oF ATLAT AT IHhT FLAT o o7 A=Y 8 F2-

28.

(1)

(2)

Ff¥erat aF STTersd AT, TR TaT 3aH SIS & Tid TITd LT T FT,

HIfZar & afq srorar = ™ o afdemat w1 aqetea B @ g, % aRomaeasy
AT T ZI AT THAT o T FLEAT FIT,;

gEtaa Fom G soFer\s afiedl #7 geareaandl 396 g0 gearead ArHa@l &l
FTEATAH A 8 THT T FL qoF;

AT T & FFges I, aifedd? oY greddy Ta &7 § qierd i &ie 3!
wteergar, Fraadiaar st iy sqata Mo giafaa & % fow s Bty /=
SgITUAT,
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SITU T &g qOT, TTHTIU, el 3 T4 al;
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29.

(3)  Ter@l T 39 TR FARAT T gHiaa v SeE G @ sfvee 9 smaet g
TEAT ST T 3 SH [ I AT S 79, S

(3)  ATHEl =l AT, AATST I MO TIAT GIATHT FA o [0 Sa9TF FIH ISTUAT|
TS &7 | FAqera afveral &1 [l s st wfaai-
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31.

(1)

(2)

Frfts T stfgae deeft Rard-
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[ATIET/AET
afe F ame)
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T quEr T Ay fRufa #
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w17 71: fAReft TR & wawara dit sifita<ar it gEar
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TET 9. THSAE-4
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION

New Delhi, the 31st March, 2014

G.S.R 260(E).-- In exercise of the powers conferred under sub-section (1) of section 88,
sub-section (4) of section 88, sub-section (1) of section 89, sub-section (2) section 89, sub-section
(6) of section 89, sub-section (1) of section 91, sub-section (2) of section 92, sub-section (3) of
section 92, sub-section (2) of section 92, section 93, sub-section (1) of section 94, sub-section (4) of
section 100, sub-section (2) of section 114, sections 102, 101, 105, 108, sub-section (5) of section
109, sections 112, 113, 110, sub-section (3) of section 186, section 115, sub-section (1) of section
117, sub-section (1) of section 118, sub-section (2) of section 119, section 120 and sub-section (1) of
section 121, read with sub-sections (1) and (2) of section 469 of the Companies Act, 2013 (18 of
2013) and in supersession of Companies (Central Government’s) General Rules and Forms, 1956 or
any other relevant rules prescribed under the Companies Act, 1956 (1 of 1956) on matters covered
under these rules, except as respects things done or omitted to be done before such supersession, the
Central Government hereby makes the following rules, namely: -

1. Short title and commencement.-
(D These rules may be called the Companies (Management and Administration) Rules, 2014.
2) They shall come into force on the 1% day of April 2014.

2.Definitions.- (1) In these rules, unless the context otherwise requires,
(a) ““Act’” means the Companies Act, 2013 (18 of 2013);

(b) ‘‘Annexure’’ means the Annexure to these Rules;

(©) “‘Fees’” means the fees as specified in the Companies (Registration offices and fees) Rules,
2014;

(d) ““Form’” or an e-form means an form set forth in Annexure to these rules which shall be used
for the matter to which it relates;

(e) ‘‘Regional Director’” means the person appointed by the Central Government in the Ministry
of Corporate Affairs as a Regional Director;

) ‘‘section’’ means section of the Act;

(2) Words and expressions used in these rules but not defined and defined in the Act or in Companies
(Specification of definitions details) Rules, 2014 shall have the meanings respectively assigned to
them in the Act and of in the rules.

3. Register of members.-

(1) Every company limited by shares shall, from the date of its registration, maintain a register of
its members in Form No. MGT.1:

Provided that in the case of existing companies, registered under the Companies Act, 1956,
particulars shall be compiled within six months from the date of commencement of these rules.

2) In the case of a company not having share capital, the register of members shall contain the
following particulars, in respect of each member, namely:-

(a) name of the member; address (registered office address in case the member is a body
corporate); e-mail address; Permanent Account Number or CIN; Unique Identification Number, if
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any; Father’s/Mother’s/Spouse’s name; Occupation; Status; Nationality; in case member is a minor,
name of the guardian and the date of birth of the member; name and address of nominee;
(b) date of becoming member;
(c) date of cessation;
(d) amount of guarantee, if any;
any other interest if any; and
instructions, if any, given by the member with regard to
sending of notices etc:
Provided that in the case of existing companies, registered under the Companies Act, 1956,
particulars shall be compiled within six months from the date of commencement of these rules.

4. Register of debenture holders or any other security holders.-

Every company which issues or allots debentures or any other security shall maintain a separate
register of debenture holders or security holders, as the case may be, for each type of debentures or
other securities in Form No.MGT.2.

5. Maintenance of the Register of members etc. under section 88.-
Every company shall maintain the registers under clauses (a), (b) and (c) of sub-section (1) of section
88 in the following manner namely:-

(1)  The entries in the registers maintained under section 88 shall be made within seven days after
the Board of Directors or its duly constituted committee approves the allotment or transfer of shares,
debentures or any other securities, as the case may be.

2) The registers shall be maintained at the registered office of the company unless a special
resolution is passed in a general meeting authorising the keeping of the register at any other place
within the city, town or village in which the registered office is situated or any other place in India in
which more than one-tenth of the total members entered in the register of members reside.

3) Consequent upon any forfeiture, buy-back, reduction, sub-division, consolidation or
cancellation of shares, issue of sweat equity shares, transmission of shares, shares issued under any
scheme of arrangements, mergers, reconstitution or employees stock option scheme or any of such
scheme provided under this Act or by issue of duplicate or new share certificates or new debenture
or other security certificates, entry shall be made within seven days after approval by the Board or
committee, in the register of members or in the respective registers, as the case may be.

4) If any change occurs in the status of a member or debenture holder or any other security
holder whether due to death or insolvency or change of name or due to transfer to Investor Education
Protection Fund or due to any other reason, entries thereof explaining the change shall be made in the
respective register.

5) If any rectification is made in the register maintained under section 88 by the company
pursuant to any order passed by the competent authority under the Act, the necessary reference of
such order shall be indicated in the respective register.

(6) If any order is passed by any judicial or revenue authority or by Security and Exchange
Board of India (SEBI) or competent authority attaching the shares, debentures or other securities and
giving directions for remittance of dividend or interest, the necessary reference of such order shall be
indicated in the respective register.

7 In case of companies whose securities are listed on a stock exchange in or outside India, the
particulars of any pledge, charge, lien or hypothecation created by the promoters in respect
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of any securities of the company held by the promoter including the names of pledgee/pawnee and
any revocation therein shall be entered in the register within fifteen days from such an event.

(8) If promoters of any listed company, which has formed a joint venture company with another
company have pledged or hypthoticated or created charge or lien in respect of any security of the
listed company in connection with such joint venture company, the particulars of such pledge,
hypothecation, charge and lien shall be entered in the register members of the listed company within
fifteen days from such an event.

6. Index of names to be included in Register.-

(1)  Every register maintained under sub-section (1) of section 88 shall include an index of the
names entered in the respective registers and the index shall, in respect of each folio, contain
sufficient indication to enable the entries relating to that folio in the register to be readily found:
Provided that the maintenance of index is not necessary in case the number of members is less than
fifty.

2) The company shall make the necessary entries in the index simultaneously with the entry for
allotment or transfer of any security in such Register.

7. Foreign register of members, debenture holders, other security holders or beneficial owners
residing outside India.-

(1) A company which has share capital or which has issued debentures or any other
security may, if so authorised by its articles, keep in any country outside India, a part of the register
of members or as the case may be, of debenture holders or of any other security holders or of
beneficial owners, resident in that country (hereafter in this rule referred to as the "foreign register").
2) The company shall, within thirty days from the date of the opening of any foreign register,
file with the Registrar notice of the situation of the office in Form No.MGT.3 along with the fee
where such register is kept; and in the event of any change in the situation of such office or of its
discontinuance, shall, within thirty days from the date of such change or discontinuance, as the case
may be, file notice in Form No.MGT.3 with the Registrar of such change or discontinuance.

(3) A foreign register shall be deemed to be part of the company's register (hereafter in this rule
referred to as the "principal register") of members or of debenture holders or of any other security
holders or beneficial owners, as the case may be.

4) The foreign register shall be maintained in the same format as the principal register.
4) A foreign register shall be open to inspection and may be closed, and extracts may be taken
there from and copies thereof may be required, in the same manner, mutatis mutandis, as is
applicable to the principal register, except that the advertisement before closing the register shall be
inserted in at least two newspapers circulating in the place wherein the foreign register is kept.
(6) If a foreign register is kept by a company in any country outside India, the decision of the
appropriate competent authority in regard to the rectification of the register shall be binding.
(7) Entries in the foreign register maintained under sub-section (4) of section 88 shall be made
simultaneously after the Board of Directors or its duly constituted committee approves the allotment
or transfer of shares, debentures or any other securities, as the case may be.
8) The company shall—

(a) transmit to its registered office in India a copy of every entry in any foreign register
within fifteen days after the entry is made; and

(b) keep at such office a duplicate register of every foreign register duly entered up from
time to time.
&) Every such duplicate register shall, for all the purposes of this Act, be deemed to be part of
the principal register.

(10)  Subject to the provisions of section 88 and the rules made thereunder, with respect to
duplicate registers, the shares or as the case may be, debentures or any other security, registered in
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any foreign register shall be distinguished from the shares or as the case may be, debentures or any
other security, registered in the principal register and in every other foreign register; and no
transaction with respect to any shares or as the case may be, debentures or any other security,
registered in a foreign register shall, during the continuance of that registration, be registered in any
other register.

(11)  The company may discontinue the keeping of any foreign register; and thereupon all entries
in that register shall be transferred to some other foreign register kept by the company outside India
or to the principal register.

8. Authentication.-

(1) The entries in the registers maintained under section 88 and index included therein shall be
authenticated by the company secretary of the company or by any other person authorised by the
Board for the purpose, and the date of the board resolution authorising the same shall be mentioned.

(2) The entries in the foreign register shall be authenticated by the company secretary of the
company or person authorised by the Board by appending his signature to each entry.

9. Declaration in respect of beneficial interest in any shares.-

(1) A person whose name is entered in the register of members of a company as the holder of shares
in that company but who does not hold the beneficial interest in such shares (hereinafter referred to
as “the registered owner”), shall file with the company, a declaration to that effect in Form
No.MGT.4 in duplicate, within a period of thirty days from the date on which his name is entered in
the register of members of such company:

Provided that where any change occurs in the beneficial interest in such shares, the registered owner
shall, within a period of thirty days from the date of such change, make a declaration of such change
to the company in Form No.MGT.4 in duplicate.

(2) Every person holding and exempted from furnishing declaration or acquiring a beneficial interest
in shares of a company not registered in his name (hereinafter referred to as “the beneficial owner”)
shall file with the company, a declaration disclosing such interest in Form No. MGT.5 in duplicate,
within thirty days after acquiring such beneficial interest in the shares of the company:

Provided that where any change occurs in the beneficial interest in such shares, the beneficial owner
shall, within a period of thirty days from the date of such change, make a declaration of such change
to the company in Form No.MGT.5 in duplicate.

3) Where any declaration under section 89 is received by the company, the company shall make
a note of such declaration in the register of members and shall file, within a period of thirty days
from the date of receipt of declaration by it, a return in Form No.MGT.6 with the Registrar in
respect of such declaration with fee.

10. Closure of register of members or debenture holders or other security holders.-

(1) A company closing the register of members or the register of debenture holders or the register
of other security holders shall give at least seven days previous notice and in such manner, as may be
specified by Securities and Exchange Board of India, if such company is a listed company or intends
to get its securities listed, by advertisement at least once in a vernacular newspaper in the principal
vernacular language of the district and having a wide circulation in the place where the registered
office of the company is situated, and at least once in English language in an English newspaper
circulating in that district and having wide circulation in the place where the registered office of the
company is situated and publish the notice on the website as may be notified by the Central
Government and on the website, if any, of the Company.
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(2) The provisions contained in sub-rule (1) shall not be applicable to a private company
provided that the notice has been served on all members of the private company not less than seven
days prior to closure of the register of members or debenture holders or other security holders.

11. Annual Return-.

(1) Every company shall prepare its annual return in Form No. MGT.7.

(2) The annual return, filed by a listed company or a company having paid-up share capital of ten
crore rupees or more or turnover of fifty crore rupees or more, shall be certified by a Company
Secretary in practice and the certificate shall be in Form No. MGT.8.

12. Extract of annual return.-
(1) The extract of the annual return to be attached with the Board’s Report shall be in Form No.
MGT.9.

2) A copy of the annual return shall be filed with the Registrar with such fee as may be specified
for the purpose.

13. Return of changes in shareholding position of promoters and top ten shareholders.-

Every listed company shall file with the Registrar, a return in Form No.MGT.10 along with
the fee with respect to changes relating to either increase or decrease of two percent or more in the
shareholding position of promoters and top ten shareholders of the company in each case, either
value or volume of the shares, within fifteen days of such change.

Explanation.- For the purpose of this sub-rule, the the expression “change” means increase or
decrease by two percent or more in the shareholding of each of the promoters and each of the top ten
shareholders of the company.

14. Inspection of registers, returns etc.-

(1) The registers and indices maintained pursuant to section 88 and copies of returns
prepared pursuant to section 92, shall be open for inspection during business hours, at such
reasonable time on every working day as the board may decide, by any member, debenture holder,
other security holder or beneficial owner without payment of fee and by any other person on
payment of such fee as may be specified in the articles of association of the company but not
exceeding fifty rupees for each inspection.

Explanation.- For the purposes of this sub-rule, reasonable time of not less than two hours on every
working day shall be considered by the company.

2) Any such member, debenture holder, security holder or beneficial owner or any other person
may require a copy of any such register or entries therein or return on payment of such fee as may be
specified in the articles of association of the company but not exceeding ten rupees for each page.
Such copy or entries or return shall be supplied within seven days of deposit of such fee.

15. Preservation of register of members etc. and annual return.

(1) The register of members along with the index shall be preserved permanently and shall be
kept in the custody of the company secretary of the company or any other person authorized by the
Board for such purpose; and

2) The register of debenture holders or any other security holders along with the index shall be
preserved for a period of eight years from the date of redemption of debentures or securities, as the
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case may be, and shall be kept in the custody of the company secretary of the company or any other
person authorized by the Board for such purpose.

3) Copies of all annual returns prepared under section 92 and copies of all certificates and
documents required to be annexed thereto shall be preserved for a period of eight years from the date
of filing with the Registrar.

4) The foreign register of members shall be preserved permanently, unless it is discontinued and
all the entries are transferred to any other foreign register or to the principal register. Foreign register
of debenture holders or any other security holders shall be preserved for a period of eight years from
the date of redemption of such debentures or securities.

5) The foreign register shall be kept in the custody of the company secretary or person
authorised by the Board.

(6) A copy of the proposed special resolution in advance to be filed with the registrar as required
in accordance with first proviso of sub-section (1) of section 94, shall be filed with the Registrar, at
least one day before the date of general meeting of the company in Form No.MGT.14.

16. Copies of the registers and annual return.-

Copies of the registers maintained under section 88 or entries therein and annual return filed
under section 92 shall be furnished to any member, debenture-holder, other security holder or
beneficial owner of the company or any other person on payment of such fee as may be specified in
the Articles of Association of the company but not exceeding rupees ten for each page and such copy
shall be supplied by the company within a period of seven days from the date of deposit of fee to the
company.

17. Calling of Extraordinary general meeting by requistionists.-

(1) The members may requisition convening of an extraordinary general meeting in
accordance with sub-section (4) of section 100, by providing such requisition in writing or through
electronic mode at least clear twenty-one days prior to the proposed date of such extraordinary
general meeting.

(2) The notice shall specify the place, date, day and hour of the meeting and shall contain the
business to be transacted at the meeting.-

Explanation.- For the purposes of this sub-rule, it is here by clarified that requistionists should
convene meeting at Registered office or in the same city or town where Registered office is situated
and such meeting should be convened on working day.

2) If the resolution is to be proposed as a special resolution, the notice shall be given as required
by sub-section (2) of section 114.

(4) The notice shall be signed by all the requistionists or by a requistionists duly authorised in
writing by all other requistionists on their behalf or by sending an electronic request attaching
therewith a scanned copy of such duly signed requisition.

(5) No explanatory statement as required under section 102 need be annexed to the notice of an
extraordinary general meeting convened by the requistionists and the requistionists may disclose the
reasons for the resolution(s) which they propose to move at the meeting.

(6) The notice of the meeting shall be given to those members whose names appear in the Register

of members of the company within three days on which the requistionists deposit with the Company
a valid requisition for calling an extraordinary general meeting.
(7) Where the meeting is not convened, the requistionists shall have a right to receive list of members
together with their registered address and number of shares held and the company concerned is
bound to give a list of members together with their registered address made as on twenty first day
from the date of receipt of valid requisition together with such changes, if any, before the expiry of
the forty-five days from the date of receipt of a valid requisition.
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(8) The notice of the meeting shall be given by speed post or registered post or through
electronic mode . Any accidental omission to give notice to, or the non-receipt of such notice by, any
member shall not invalidate the proceedings of the meeting.

18. Notice of the meeting.-

(1) A company may give notice through electronic mode.

Explanation: For the purpose of this rule, the expression ‘‘electronic mode’’ shall mean any
communication sent by a company through its authorized and secured computer programme which is
capable of producing confirmation and keeping record of such communication addressed to the
person entitled to receive such communication at the last electronic mail address provided by the
member.

(2) A notice may be sent through e-mail as a text or as an attachment to e-mail or as a notification
providing electronic link or Uniform Resource Locator for accessing such notice.

(3) (1) The e-mail shall be addressed to the person entitled to receive such e-mail as per the records
of the company or as provided by the depository:

Provided that the company shall provide an advance opportunity atleast once in a financial
year, to the member to register his e-mail address and changes therein and such request may be made
by only those members who have not got their email id recorded or to update a fresh email id and not
from the members whose e-mail ids are already registered.

(i1) The subject line in e-mail shall state the name of the company, notice of the type of meeting,
place and the date on which the meeting is scheduled.
(ii1) If notice is sent in the form of a non-editable attachment to e-mail, such attachment shall be in
the Portable Document Format or in a non-editable format together with a 'link or instructions' for
recipient for downloading relevant version of the software.
(iv) When notice or notifications of availability of notice are sent by e-mail, the company should
ensure that it uses a system which produces confirmation of the total number of recipients e-mailed
and a record of each recipient to whom the notice has been sent and copy of such record and any
notices of any failed transmissions and subsequent re-sending shall be retained by or on behalf of the
company as ‘‘proof of sending’’.
(v) The company’s obligation shall be satisfied when it transmits the e-mail and the company shall
not be held responsible for a failure in transmission beyond its control:
(vi) If a member entitled to receive notice fails to provide or update relevant e-mail address to the
company, or to the depository participant as the case may be, the company shall not be in default for
not delivering notice via e-mail.
(vii) The company may send e-mail through in-house facility or its registrar and transfer agent or
authorise any third party agency providing bulk e-mail facility.
(viii) The notice made available on the electronic link or Uniform Resource Locator has to be
readable, and the recipient should be able to obtain and retain copies and the company shall give the
complete Uniform Resource Locator or address of the website and full details of how to access the
document or information.
(ix) The notice of the general meeting of the company shall be simultaneously placed on the website
of the company if any and on the website as may be notified by the Central Government.
Explanation.- For the purpose of this rule, it is hereby declared that the extra ordinary general
meeting shall be held at a place within India.

19. Proxies.-
(1) A member of a company registered under section 8 shall not be entitled to appoint any other
person as his proxy unless such other person is also a member of such company.



78 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

(2) A person can act as proxy on behalf of members not exceeding fifty and holding in the
aggregate not more than ten percent of the total share capital of the company carrying voting rights:

Provided that a member holding more than ten percent of the total share capital of the Company
carrying voting rights may appoint a single person as proxy and such person shall not act as proxy
for any other person or shareholder.

(3) The appointment of proxy shall be in the Form No. MGT.11.
20. Voting through electronic means.-

(D) Every listed company or a company having not less than one thousand shareholders,
shall provide to its members facility to exercise their right to vote at general meetings by electronic
means.

(2) A member may exercise his right to vote at any general meeting by electronic means and

company may pass any resolution by electronic voting system in accordance with the provisions of
this rule.
Explanation.- For the purposes of this rule.- (i) the expressions ‘‘voting by electronic means’’ or
“‘electronic voting system’’ means a ‘secured system’ based process of display of electronic ballots,
recording of votes of the members and the number of votes polled in favour or against, such that the
entire voting exercised by way of electronic means gets registered and counted in an electronic
registry in a centralized server with adequate ‘cyber security’;

(i1) the expression ‘‘secured system’” means computer hardware, software, and procedure that —
(a) are reasonably secure from unauthorized access and misuse;

(b) provide a reasonable level of reliability and correct operation;

(c) are reasonably suited to performing the intended functions; and

(d) adhere to generally accepted security procedures.

(iii). the expression “Cyber security” means protecting information, equipment, devices, computer,
computer resource, communication device and information stored therein from unauthorised access,
use, disclosures, disruption, modification or destruction.

3) A company which opts to provide the facility to its members to exercise their votes at
any general meeting by electronic voting system shall follow the following procedure, namely;

(1) the notices of the meeting shall be sent to all the members, auditors of the company,
or directors either -

(a) by registered post or speed post ; or
(b) through electronic means like registered e-mail id;
(c) through courier service;

(i1) the notice shall also be placed on the website of the company, if any and of the
agency forthwith after it is sent to the members;
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(iii) the notice of the meeting shall clearly mention that the business may be transacted through
electronic voting system and the company is providing facility for voting by electronic means;

(iv) the notice shall clearly indicate the process and manner for voting by electronic means and the
time schedule including the time period during which the votes may be cast and shall also provide
the login ID and create a facility for generating password and for keeping security and casting of
vote in a secure manner;

(v) the company shall cause an advertisement to be published, not less than five days before the date
of beginning of the voting period, at least once in a vernacular newspaper in the principal vernacular
language of the district in which the registered office of the company is situated, and having a wide
circulation in that district, and at least once in English language in an English newspaper having a
wide circulation in that district, about having sent the notice of the meeting and specifying therein,
inter alia, the following matters, namely:-
(a) statement that the business may be transacted by electronic voting;
(b) the date of completion of sending of notices;
(c) the date and time of commencement of voting through electronic means;
(d) the date and time of end of voting through electronic means;
(e) the statement that voting shall not be allowed beyond the said date and time;
(f) website address of the company and agency, if any, where notice of the meeting is
displayed; and
(g) contact details of the person responsible to address the grievances connected with the
electronic voting;

(vi) the e-voting shall remain open for not less than one day and not more than three days:
Provided that in all such cases, such voting period shall be completed three days prior to the date of
the general meeting;

(vii) during the e-voting period, shareholders of the company, holding shares either in physical form
or in dematerialized form, as on the record date, may cast their vote electronically:

Provided that once the vote on a resolution is cast by the shareholder, he shall not be allowed to
change it subsequently.

(viii) at the end of the voting period, the portal where votes are cast shall forthwith be blocked.

(ix) the Board of directors shall appoint one scrutinizer, who may be chartered Accountant in
practice, Cost Accountant in practice, or Company Secretary in practice or an advocate, but not in
employment of the company and is a person of repute who, in the opinion of the Board can scrutinize
the e-voting process in a fair and transparent manner:

Provided that the scrutinizer so appointed may take assistance of a person who is not in employment
of the company and who is well-versed with the e-voting system;

(x) the scrutinizer shall be willing to be appointed and be available for the purpose of ascertaining
the requisite majority;
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(xi) the scrutinizer shall, within a period of not exceeding three working days from the date of
conclusion of e-voting period, unblock the votes in the presence of at least two witnesses not in the
employment of the company and make a scrutinizer’s report of the votes cast in favour or against, if
any, forthwith to the Chairman;

(xii) the scrutinizer shall maintain a register either manually or electronically to record the assent or
dissent, received, mentioning the particulars of name, address, folio number or client ID of the
shareholders, number of shares held by them, nominal value of such shares and whether the shares
have differential voting rights;

(xiii) the register and all other papers relating to electronic voting shall remain in the safe custody of
the scrutinizer until the chairman considers, approves and signs the minutes and thereafter, the
scrutinizer shall return the register and other related papers to the company.

(xiv) the results declared along with the scrutinizer’s report shall be placed on the website of the
company and on the website of the agency within two days of passing of the resolution at the
relevant general meeting of members;

(xv) subject to receipt of sufficient votes, the resolution shall be deemed to be passed on the date of
the relevant general meeting of members.

21. Manner in which the Chairman of meeting shall get the poll process scrutinised and
report thereon.-

(1) The Chairman of a meeting shall ensure that-

(a) The Scrutinizers are provided with the Register of Members, specimen signatures of the
members, Attendance Register and Register of Proxies.

(b) The Scrutinizers are provided with all the documents received by the Company pursuant to
sections 105, 112 and section 113.

(©) The Scrutinizers shall arrange for Polling papers and distribute them to the members and
proxies present at the meeting; in case of joint shareholders, the polling paper shall be given to the
first named holder or in his absence to the joint holder attending the meeting as appearing in the
chronological order in the folio and the Polling paper shall be in Form No. MGT.12.

(d) The Scrutinizers shall keep a record of the polling papers received in response to poll, by
initialing it.

(e) The Scrutinizers shall lock and seal an empty polling box in the presence of the members and
proxies.

) The Scrutinizers shall open the Polling box in the presence of two persons as witnesses after
the voting process is over.

(2) In case of ambiguity about the validity of a proxy, the Scrutinizers shall decide the validity in
consultation with the Chairman.

(h) The Scrutinizers shall ensure that if a member who has appointed a proxy has voted in
person, the proxy’s vote shall be disregarded.

@) The Scrutinizers shall count the votes cast on poll and prepare a report thereon addressed to
the Chairman.
() Where voting is conducted by electronic means under the provisions of section 108 and rules

made thereunder, the company shall provide all the necessary support, technical and otherwise, to the
Scrutinizers in orderly conduct of the voting and counting the result thereof.

k) The Scrutinizers’ report shall state total votes cast, valid votes, votes in favour and against the
resolution including the details of invalid polling papers and votes comprised therein.

) The Scrutinizers shall submit the Report to the Chairman who shall counter-sign the same.
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(m)  The Chairman shall declare the result of Voting on poll. The result may either be announced
by him or a person authorized by him in writing.

(2)  The scrutinizers appointed for the poll, shall submit a report to the Chairman of the
meeting in Form No. MGT.13 and the report shall be signed by the scrutinizer and, in case there is
more than one scrutinizer by all the scrutinizer, and the same shall be submitted by them to the
Chairman of the meeting within seven days from the date the poll is taken.

22. Procedure to be followed for conducting business through postal ballot.-

(1) Where a company is required or decides to pass any resolution by way of postal ballot, it
shall send a notice to all the shareholders, along with a draft resolution explaining the reasons
therefor and requesting them to send their assent or dissent in writing on a postal ballot because
postal ballot means voting by post or through electronic means within a period of thirty days from
the date of dispatch of the notice.

(2) The notice shall be sent either (a) by Registered Post or speed post, or (b) through
electronic means like registered e-mail id or (c) through courier service for facilitating the
communication of the assent or dissent of the shareholder to the resolution within the said period of
thirty days.

(3) An advertisement shall be published at least once in a vernacular newspaper in the
principal vernacular language of the district in which the registered office of the company is situated,
and having a wide circulation in that district, and at least once in English language in an English
newspaper having a wide circulation in that district, about having dispatched the ballot papers and
specifying therein, inter alia, the following matters, namely:-

(a) a statement to the effect that the business is to be transacted by postal ballot which includes
voting by electronic means;

(b) the date of completion of dispatch of notices;
(c) the date of commencement of voting;
(d) the date of end of voting;

(e) the statement that any postal ballot received from the member beyond the said date will not
be valid and voting whether by post or by electronic means shall not be allowed beyond the
said date;

(f) a statement to the effect that members, who have not received postal ballot forms may
apply to the company and obtain a duplicate thereof; and

(g) contact details of the person responsible to address the grievances connected with the
voting by postal ballot including voting by electronic means.

(4)  The notice of the postal ballot shall also be placed on the website of the company forthwith
after the notice is sent to the members and such notice shall remain on such website till the last date
for receipt of the postal ballots from the members.

5) The Board of directors shall appoint one scrutinizer, who is not in employment of the
company and who, in the opinion of the Board can conduct the postal ballot voting process in a fair
and transparent manner.

(6) The scrutinizer shall be willing to be appointed and be available for the purpose of
ascertaining the requisite majority.

7 If a resolution is assented to by the requisite majority of the shareholders by means of postal
ballot including voting by electronic means, it shall be deemed to have been duly passed at a general
meeting convened in that behalf.
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) Postal ballot received back from the shareholders shall be kept in the safe custody of the
scrutinizer and after the receipt of assent or dissent of the shareholder in writing on a postal ballot, no
person shall deface or destroy the ballot paper or declare the identity of the shareholder.

(9) The scrutinizer shall submit his report as soon as possible after the last date of receipt of postal
ballots but not later than seven days thereof;

(10) The scrutinizer shall maintain a register either manually or electronically to record their
assent or dissent received, mentioning the particulars of name, address, folio number or client ID of
the shareholder, number of shares held by them, nominal value of such shares, whether the shares
have differential voting rights, if any, details of postal ballots which are received in defaced or
mutilated form and postal ballot forms which are invalid.

(11) The postal ballot and all other papers relating to postal ballot including voting by electronic
means, shall be under the safe custody of the scrutinizer till the chairman considers, approves and
signs the minutes and thereafter, the scrutinizer shall return the ballot papers and other related papers
or register to the company who shall preserve such ballot papers and other related papers or register
safely.

(12)  The assent or dissent received after thirty days from the date of issue of notice shall be treated
as if reply from the member has not been received.

(13)  The results shall be declared by placing it, along with the scrutinizer’s report, on the website
of the company.

(14)  The resolution shall be deemed to be passed on the date of at a meeting convened in that
behalf.

(15) The provisions of rule 20 regarding voting by electronic means shall apply, as far as
applicable, mutatis mutandis to this rule in respect of the voting by electronic means.

(16)  pursuant to clause (a) of sub-section (1) of section 110, the following items of business shall
be transacted only by means of voting through a postal ballot-

(a) alteration of the objects clause of the memorandum and in the case of the company in
existence immediately before the commencement of the Act, alteration of the main objects
of the memorandum;

(b) alteration of articles of association in relation to insertion or removal of provisions which,
under sub-section (68) of section 2, are required to be included in the articles of a company
in order to constitute it a private company;

(c) change in place of registered office outside the local limits of any city, town or village as
specified in sub-section (5) of section 12;

(d) change in objects for which a company has raised money from public through prospectus
and still has any unutilized amount out of the money so raised under sub-section (8) of
section 13;

(e) 1issue of shares with differential rights as to voting or dividend or otherwise under sub-
clause (ii) of clause (a) of section 43;

(f) variation in the rights attached to a class of shares or debentures or other securities as
specified under section 48;

(g) buy-back of shares by a company under sub-section (1) of section 68;

(h) election of a director under section 151 of the Act;

(1) sale of the whole or substantially the whole of an undertaking of a company as specified
under sub-clause (a) of sub-section (1) of section 180;

() giving loans or extending guarantee or providing security in excess of  the limit
specified under sub-section (3) of section 186:

Provided that One Person Company and other companies having members upto two hundred are not
required to transact any business through postal ballot.
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23. Special Notice.-

(1)A special notice required to be given to the company shall be signed, either individually or
collectively by such number of members holding not less than one percent of total voting power or
holding shares on which an aggregate sum of not less than five lakh rupees has been paid up on the
date of the notice.

(2) The notice referred to in sub-rule (1) shall be sent by members to the company not earlier than
three months but at least fourteen days before the date of the meeting at which the resolution is to be
moved, exclusive of the day on which the notice is given and the day of the meeting.
(3) The company shall immediately after receipt of the notice, give its members notice of the
resolution at least seven days before the meeting , exclusive of the day of dispatch of notice and day
of the meeting , in the same manner as it gives notice of any general meetings.
4) Where it is not practicable to give the notice in the same manner as it gives notice of any
general meetings, the notice shall be published in English language in English newspaper and in
vernacular language in a vernacular newspaper, both having wide circulation in the State where the
registered office of the Company is situated and such notice shall also be posted on the website, if
any, of the Company.
(5) The notice shall be published at least seven days before the meeting, exclusive of the day of
publication of the notice and day of the meeting.

24. Resolutions and agreements to be filed.-

A copy of every resolution or any agreement required to be filed, together with the

explanatory statement under section 102, if any, shall be filed with the Registrar in Form No.
MGT.14 along with the fee.

25. Minutes of proceedings of general meeting, meeting of Board of Directors and other
meetings and resolutions passed by postal ballot.-
(1) (a) A distinct minute book shall be maintained for each type of meeting namely:-
(i) general meetings of the members;
(i1) meetings of the creditors
(iii)) meetings of the Board; and
(iv) meetings of each of the committees of the Board.

Explanation.- For the proposes of this sub-rule, resolutions passed by postal ballot shall be recorded
in the minute book of general meetings as if it has been deemed to be passed in the general meeting.

(b) i) The minutes of proceedings of each meeting shall be entered in the books maintained
for that purpose along with the date of such entry within thirty days of the conclusion of
the meeting.

(i) In case of every resolution passed by postal ballot, a brief report on the postal ballot
conducted including the resolution proposed, the result of the voting thereon and the
summary of the scrutinizer’s report shall be entered in the minutes book of general
meetings along with the date of such entry within thirty days from the date of passing of
resolution.

(d) Each page of every such book shall be initialed or signed and the last page of the record of
proceedings of each meeting or each report in such books shall be dated and signed —

(1) in the case of minutes of proceedings of a meeting of the Board or of a committee
thereof, by the chairman of the said meeting or the chairman of the next succeeding
meeting;

(i1) in the case of minutes of proceedings of a general meeting, by the chairman of the same
meeting within the aforesaid period of thirty days or in the event of the death or inability
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of that chairman within that period, by a director duly authorised by the Board for the
purpose;

(iii) In case of every resolution passed by postal ballot, by the chairman of the Board within
the aforesaid period of thirty days or in the event of there being no chairman of the Board
or the death or inability of that chairman within that period, by a director duly authorized
by the Board for the purpose.

(e) The minute books of general meetings, shall be kept at the registered office of the company and
shall be preserved permanently and kept in the custody of the company secretary or any director duly
authorised by the board or at such other place as may be approved by the Board.

(f) The minutes books of the Board and committee meetings shall be preserved permanently and
kept in the custody of the company secretary of the company or any director duly authorized by the
Board for the purpose and shall be kept in the registered office or such place as Board may decide.

26. Copy of minute book of general meeting.-

Any member shall be entitled to be furnished, within seven working days after he has made a request
in that behalf to the company, with a copy of any minutes of any general meeting, on payment of
such sum as may be specified in the articles of association of the company, but not exceeding a sum
of ten rupees for each page or part of any page:

Provided that a member who has made a request for provision of soft copy in respect of minutes of
any previous general meetings held during a period immediately preceding three financial years
shall be entitled to be furnished, with the same free of cost.

27. Maintenance and inspection of document in electronic form.-

(1) Every listed company or a company having not less than one thousand shareholders, debenture
holders and other security holders, shall maintain its records, as required to be maintained under the
Act or rules made there under, in electronic form.

Explanation.- For the purposes of this sub-rule, it is hereby clarified that in case of existing
companies, data shall be converted from physical mode to electronic mode within six months from
the date of notification of provisions of section 120 of the Act.

2) The records in electronic form shall be maintained in such manner as the Board of directors
of the company may think fit,

Provided that -

(a) the records are maintained in the same formats and in accordance with all other requirements
as provided in the Act or the rules made there under;

(b) the information as required under the provisions of the Act or the rules made there under
should be adequately recorded for future reference;

(©) the records must be capable of being readable, retrievable and reproducible in printed form;
(d) the records are capable of being dated and signed digitally wherever it is required under the
provisions of the Act or the rules made thereunder;

(e) the records, once dated and signed digitally, shall not be capable of being edited or altered;

) the records shall be capable of being updated, according to the provisions of the Act or the
rules made there under, and the date of updating shall be capable of being recorded on every
updating.
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Explanation: - For the purpose of this rule, the term "records” means any register, index, agreement,
memorandum, minutes or any other document required by the Act or the rules made there under to
be kept by a company.

28. Security of records maintained in electronic form.-

(1) The Managing Director, Company Secretary or any other director or officer of the company
as the Board may decide shall be responsible for the maintenance and security of electronic records.
(2)  The person who is responsible for the maintenance and security of electronic records shall-
(a) provide adequate protection against unauthorized access, alteration or tampering of records;
(b) ensure against loss of the records as a result of damage to, or failure of the media on which
the records are maintained;

(©) ensure that the signatory of electronic records does not repudiate the signed record as not
genuine;

(d) ensure that computer systems, software and hardware are adequately secured and validated
to ensure their accuracy, reliability and consistent intended performance;

(e) ensure that the computer systems can discern invalid and altered records;

) ensure that records are accurate, accessible, and capable of being reproduced for reference
later;

(2) ensure that the records are at all times capable of being retrieved to a readable and printable
form;

(h) ensure that records are kept in a non-rewriteable and non-erasable format like pdf. version or
some other version which cannot be altered or tampered;

(1) ensure that at least one backup, taken at a periodicity of not exceeding one day, are kept of
the updated records kept in electronic form, every backup is authenticated and dated and such
backups shall be securely kept at such places as may be decided by the Board;

() limit the access to the records to the managing director, company secretary or any other
director or officer or persons performing work of the company as may be authorized by the Board in
this behalf;

(k) ensure that any reproduction of non-electronic original records in electronic form is complete,
authentic, true and legible when retrieved;

1)) arrange and index the records in a way that permits easy location, access and retrieval of any
particular record; and

(m)  take necessary steps to ensure security, integrity and confidentiality of records.
29. Inspection and copies of records maintained in electronic form.-

Where a company maintains its records in electronic form, any duty imposed by the Act or rules
made thereunder to make those records available for inspection or to provide copies of the whole or a
part of those records, shall be construed as a duty to make the records available for inspection in
electronic form or to provide copies of those records containing a clear reproduction of the whole or
part thereof, as the case may be on payment of not exceeding ten rupees per page.

30. Penalty

If any default is made in compliance with any of the provisions of this rule, the company and every
officers or such other person who is in default shall be punishable with fine which may extend to five
thousand rupees and where the contravention is a continuing one, with a further fine which may
extend to five hundred rupees for every day after the first during which such contravention continues.
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31. Report on Annual General Meeting.-

(1) The report in pursuance of the provisions of sub-section (1) of section 121 shall be
prepared in the following manner, namely:-

(a) the report under this section shall be prepared in addition to the minutes of the general
meeting;

(b) the report shall be signed and dated by the Chairman of the meeting or in case of his inability
to sign, by any two directors of the company, one of whom shall be the Managing director, if there is
one and company secretary of the company;

(c) the report shall contain the details in respect of the following, namely:-

@) the day, date, hour and venue of the annual general meeting;

(i1) confirmation with respect to appointment of Chairman of the meeting;

(i1ii))  number of members attending the meeting;

(iv)  confirmation of quorum;

(v) confirmation with respect to compliance of the Act and the Rules, secretarial standards made
there under with respect to calling, convening and conducting the meeting;

(vi)  business transacted at the meeting and result thereof;

(vil)  particulars with respect to any adjournment, postponement of meeting, change in venue; and
(viii) any other points relevant for inclusion in the report.

(d) the Report shall contain fair and correct summary of the proceedings of the meeting.
(2) The copy of the report prepared in pursuance of sub-section (1) of section 121 and sub-rule (1),
shall be filed with the Registrar in Form No. MGT.15 within thirty days of the conclusion of the
annual general meeting along with the fee.

Form No. MGT-1
Register of members
[Pursuant to section 88 (1)(a) of the Companies Act, 2013 and rule 3(1) of the Companies
(Management and Administration) Rules, 2014]

Name of the company:
Registered office address:

(TO BE MAINTAINED SEPARATELY FOR EACH CLASS OF SHARES )

Class of shares:

Nominal value per share (in Rs.):
Total shares held:

FOLIO NO.

Personal details
Name of the member:

Name of joint holders, if any:

Address/ Registered address (in case of body corporate):
E-mail Id:
CIN/ Registration No.:
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Unique Identification No:
Father’s/ Mother’s/ Spouse’s name:
Status:
Occupation:
PAN No.
Nationality:
In case member is a minor,

Name of Guardian:

Date of birth of minor:
Details of membership
Date of becoming member:
Date of declaration under section 89, if applicable:
Name and address of beneficial owner:
Date of receipt of nomination, if applicable:
Name and address of nominee:
No. of shares kept in abeyance, if applicable:
Record of lien on shares, if applicable:
Date of cessation of membership:
Instructions
Particulars of dividend mandates, power of attorney and other instructions, if any:
Instruction for sending notices etc., if any:
Details of share holding

Allotment
No./ Transfer
No.

Date of
allotment/
transfer

No. of
shares
allotted/
transferred

Distinctive

numbers (both

inclusive)

From

To

Folio

transferor, if

applicable

Name of the
transferor, if
applicable

o))

2)

3)

“4)

(&)

(6)

Date of issue
or
endorsement
of share
certificate

Certificate No.

Lock in
period, if
any

Amount (Rs)

Payable

Paid /
Deemed
to be
paid

If shares are
issued for
consideration
other than
cash, brief
particulars
thereof
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Date of
transfer/
transmission/
forfeiture /
redemption
etc

No. of shares
transferred/
transmitted/
forfeited
/redeemed etc

Distinctive
numbers
(both
inclusive)

Folio
transferee

Name of
transferee

Balance
shares (after
transfer /
transmission/
forfeiture /
redemption
etc)

(12)

(13)

Remarks

Authentication/
signature

Name of the company:

Registered office address:
(TO BE MAINTAINED SEPARATELY FOR EACH CLASS OF DEBENTURES / OTHER
SECURITIES IN RESPECT OF EACH HOLDER)

Form No. MGT-2
Register of debenture holders/ other securities holders
[Pursuant to section 88(1)(b) and ( c) of the Companies Act, 2013 and rule 4 of the Companies
(Management and Administration) Rules, 2014/

Class of debentures / other securities:
Nominal value per unit (in Rs.):

Total no. of debentures / other securities held:
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FOLIO NO.

Personal details
Name of the debenture holder/other security holder:
Name of joint holders, if any:
Address/ Registered address (in case of body corporate):
E-mail Id:
PAN/ CIN/ Registration No.:
Unique Identification No:
Father’s/ Mother’s/ Spouse’s name:
Occupation, if any:
Nationality:
In case debenture holder/other security holder is a minor:
Name of Guardian:
Date of birth of minor:
Details of holding
Date of becoming debenture holder/ other security holder:
Date of receipt of nomination:
Name and address of nominee:
No. of debentures / securities kept in abeyance, if any:
Record of lien on debentures / securities , if any :
Date of cessation as debenture holder/ other security holder:

Details of Security

Whether repayment of the debentures / other securities is secured:
If secured, date of registration of charge with the ROC:

Charge Identification Number allotted for the charge

Brief particulars of the assets to secure such debentures / other securities:

Yes / No

Instructions
Particulars of interest mandates, power of attorney and other instructions, if any:
Instruction for sending notices of class meetings, etc., if any:

Details of debentures / other securities

Allotment No./ | Date of | No. of
transfer No. allotment/ debentures/
transfer other
securities
allotted/
transferred

Distinctive Folio  of
numbers transferor,
(both if
inclusive) applicable
From | To

Name of the
transferor, if
applicable

) (@) 3) “ &)

(6)

Date of issue/ | Certificate No.
endorsement of

certificate

Amount ( Rs.)

If debentures /
other
securities
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Payable Paid/
deemed to
be paid

issued for
consideration
other than
cash, brief
particulars
thereof

(7) ®) ©))

(10)

Date of transfer/ | No. of units | Distinctive Folio

transmission/ transferred/ numbers transferee
redemption transmitted/ (both inclusive)
forfeiture of | forfeited/
securities redeemed From To

Name of the
transferee

an (12) (13)

Balance  units | Other remarks Authentication
left (after
transfer,
transmission,
redemption etc)

(16)

Form No. MGT-3

Notice of situation or change of situation or discontinuation of situation, of place where foreign

register shall be kept

[Pursuant to section 88(4) of the Companies Act, 2013 and rule 7(2) of the Companies

(Management and Administration) Rules, 2014/

1. (a) CIN:
(b) GLN:

2. (a) Name of the company:
(b) Registered office address:
(c) E-mail id:

3. This notice is in respect of:
Situation of office where foreign register is kept
Change of situation of office where foreign register is kept
Discontinuance of maintenance of foreign register

Foreign register relates to
Register of members
Register of debenture holders
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O Register of other security holders
0O Beneficial owners

Part A: Notice of situation of office where foreign register is kept
5. Notice is hereby given that the foreign register shall be kept at:

Address Line I
Line II

City

District

State

ISO Country Code Country

Pin Code

E-mail ID

Part B: Notice of change of situation where foreign register is kept
6. Existing situation of the office where the foreign register is kept:
7. Purpose for changing such office:

8. Notice is hereby given that the foreign register shall be kept with effect from

Address Line I
Line II

City

District

State

Country

Pin Code

E-mail ID

Part C: Notice of discontinuance of maintenance of foreign register

9. Existing situation of the office where the foreign register is kept:

10. Reason for such discontinuance:

11. Notice is hereby given that the foreign register is discontinued to be maintained at the existing
situation with effect from and all the entries in the said register is transferred to

O  Another foreign register maintained at

O  The principal register

Date:
Place:

Signature
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Form No. MGT-4

Declaration by the registered owner of shares who does not hold the beneficial interest in such
shares

[Pursuant to section 89(1) of the Companies Act, 2013 and rule 9(1) of the Companies (Management
and Administration) Rules, 2014/

To-

Name of the company

Registered office address:

1. Particulars of the Registered owner of shares:
(1) Name :
(i1) Father’s / Mother’s / Spouse’ name:

(ii1) Occupation :
(iv)Whether citizen of India Yes No
(v)Nationality

(vi)Date of Birth

(vii)Gender Male Female

(viii) PAN No.
(ix) Proof of Identity :

o For Indian Nationals :

(Any of the following) :
Income-tax permanent account number
Voter’s identity card number
Passport number
Driving License
Unique Identification Number (UIN)

For Foreign nationals and Non Resident Indians :

Passport
Others

Permanent Residential Address
ISO Country Code ~ Country
Phone Mobile

Fax Email ID

Whether present residential address is same as the permanent residential address :
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Yes No

If no, present residential address
ISO Country Code Country
Phone Mobile
Fax Email ID

2. Particulars of the shares in respect of which declaration is being made by the registered
owner:
1) Class of shares:
1) Number of shares:
1ii) Distinctive numbers:  From
Certificate No.:
Folio No.
Nominal value of shares:
Paid up value of shares:

3. Declaration:

In pursuance of sub-section (1) of section 89 of the Companies Act, 2013, I
declare that the person (s) name below hold(s) the beneficial interest in the above mentioned shares
registered in my name in the register of members of the company:

SI. No. Name of the Address and E- | Date of birth/ Father’s/
beneficial mail id Age Spouse’s name
owner(s)
1) (2) 3) “4) &)
Occupation Nationality PAN/ UIN/ CIN | Passport No. (in | Distinctive No.,
(in case of case of foreign | if applicable.
company) national)

(6) (7 ®) ©)

4. Details of the beneficial interest:

1)  Nature of the beneficial interest:

1) Date of creation of the beneficial interest:

iii) Reasons for not registering shares in the name of the beneficial owner(s):

iv) Particulars of the instrument/ document, if any, showing the creation of such beneficial interest:
5. Particulars of change in beneficial interest:

1)  Date of change:

ii)  Nature of the change in the beneficial interest:

ii1) Brief particulars of such change:

iv) Reason for such change:

v) Particulars of the instrument/ document, if any, showing the change in such beneficial interest:
Date:

Place:

Signature of the registered owner

Enclosures:
(a) Proof of identity of the registered owner and beneficial owner
(b) Instrument/ document under which the beneficial interest is created/ transferred/ changed.
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Form No. MGT-5
Declaration by the beneficial owner who holds or acquires beneficial interest in shares but
whose name is not entered in the register of members
[Pursuant to sub-section (2) and (3) of section 89 of the Companies Act, 2013 and rule 9(2) of the
Companies (Management and Administration) Rules, 2014/

To-

Name of the company
Registered office address:

1. Particulars of the shares in which beneficial interest is held by the person making
declaration:

Class of shares:
Number of shares:
1ii) Distinctive numbers:
iv) Certificate No.:
v)  Folio No.
vi) Nominal value of shares:

From

vii) Paid up value of shares:

2. Particulars of the beneficial owner

S1. No.

Name of the
beneficial
owner(s)

Address and E-
mail id

Date of birth/
Age

Father’s/
Mother’s
Spouse’s name

&)

2)

3)

“4)

®)

Occupation

Nationality

PAN/ UIN/ CIN
(in case of
company)

Passport No. (in
case of foreign
national)

(6)

(7

)

©)

3. Declaration

In pursuance of sub-section (2) of section 89 of the Companies Act 2013, 1
declare that I hold / have acquired the beneficial interest in the above mentioned shares of the
company which are registered in the name of the person whose particulars are furnished below:

4. Particulars of the registered owner

Name of the

Address and E-

Date of birth/

Father’s/
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registered owner | mail id Age Spouse’s name
(1) (2) 3) “4) )
Occupation Nationality PAN/ UIN/ CIN | Passport No. (in
(in case of case of foreign
company) national)

(6) (7 ®) (€)

5. Details of the beneficial interest:
1) Date of creation / acquisition of beneficial interest:
ii) Mode of acquisition of beneficial interest: Allotment / Transfer / others, specify
1ii) Nature of the beneficial interest:
i Reasons for not registering shares in my name:
Particulars of the instrument/ document, if any, showing the creation of such beneficial
Interest:

6. Particulars of the person from whom the beneficial interest is acquired, if applicable:

1) Name of the transferor of beneficial interest:
ii) Whether shares were registered in his name:
(If not, whether any declaration under sub-section (2) of section 89 was filed by him to the
company. If so, date of such declaration)
1i1) Particulars of the instrument/ document, if any, showing the transfer of such beneficial
interest :
7. Particulars of change in beneficial interest:

i)  Date of change:

i1)  Nature of the change in the beneficial interest:

iii) Brief particulars of such change:

1v) Reason for such change:

V) Particulars of the instrument/ document, if any, showing the change in such beneficial
interest:

Date:
Place:
Signature of beneficial owner
CERTIFICATE
I hereby certify that the beneficial interest in the shares mentioned above has been transferred by me

Signature of the person who has transferred the beneficial interest in the shares

Date:

Place:

Enclosures:

1. Proof of identity of the registered owner and beneficial owner;

2. Instrument/ document under which the beneficial interest is created/ transferred/ changed.

Form no. MGT-6
Return to the Registrar in respect of declaration under section 89 received by the company
[Pursuant to section 89(6) of the Companies Act, 2013 and rule 9 (3) of the Companies
(Management and Administration) Rules, 2014]
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1. (a) CIN:
(b) GLN:

2. (a) Name of the company:
(b) Registered office address:
(c) E-mail id:

3. Particulars of beneficial interest:

S. No. Date of Date of receipt of | Particulars of shares in respect of
declarations the said which beneficial interest is created
under sub- declarations by the
section (1), (2) | company

or (3) of
section 89

Class of | No. of Distinctive Nos.
shares shares of shares

€] 2) 3) “4) ®) (6)
Particulars of shares in Particulars of registered owner
respect of which beneficial
interest is created

Face value | Paid up value | Name & Address | Father’s/ Date of
of shares of shares Nationality and e- Mother’s entry in
mail id Spouse’s the

name register

(7) ®) (10) (11) (12)

Particulars of beneficial owner Date and Remarks
Name & Address and e- | Father’s/ Spouse’s | Nature of
Nationality | mail id name beneficial
interest

(14) (15) (16) a7

Date:
Place:
Signature:

Attachments:

1. declaration under section 89 (1);
2. declaration under section 89 (2);
3.  declaration under section 89 (3);
4.  Optional attachments, if any.
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Form No. MGT-7

[Pursuant to Section 92(1) of the Companies Act, 2013 and rule 11(1) of the Companies
(Management and Administration) Rules, 2014]

ANNUAL RETURN

As on the financial year ended on

of

------ PRIVATE LIMITED / LIMITED

I. REGISTRATION AND OTHER DETAILS:

1) CIN:-

Foreign Company Registration Number/GLN:-

Registration Date

Date Month Year

ii) Category of the Company: - [PI. tick]

1
2

iii) Sub Category of the Company:- [ Please tick whichever are applicable]

NI RN B Y I N VSR SR

»—»—
—_ O

Public Company
Private company

~ o~
~—

Government Company

Small Company

One Person Company

Subsidiary of Foreign Company
NBFC

Guarantee Company

Limited by shares

Unlimited Company

Company having share capital
Company not having share capital

Company Registered under
Section 8

~

N e e N e e N e Y e

N

N N N N N N N N N N

- PREFILL
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1iv) Whether shares listed on recognized Stock Exchange(s) - Yes/No

If yes, details of stock exchanges where shares are listed ......
SI No. Stock Exchange Name Code
1.
2.
3.

v) AGM details :
Date Month Year

AGM held -Date of AGM
AGM not held -Due date of AGM

Whether extension of AGM was granted — Yes / No. ( If yes, provide
reference number , date of approval letter and the period upto which
extension granted)

If Annual General Meeting was not held, specify the reasons for not holding
the same.

vi) NAME AND REGISTERED OFFICE ADDRESS OF COMPANY:
(To be filled in manually)

Company Name

Address

Town / City

State : Pin Code:
Country Name : Country Code:
Telephone :

With STD Area Code Number

Fax Number

Email Address : Website, if any:
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[ Please provide valid and current email-id of the dealing officer]
Name of the Police Station having jurisdiction where the registered office is situated
Address for correspondence, if different from address of registered office:

(In case of foreign company, please give address of principal place of business in India) :
Address

Town / City

State : Pin Code:
Telephone :

With STD Area Code Number

Fax Number

Email Address :
[ Please provide valid and current email-id of the dealing officer ]

vii))  Name and Address of Registrar & Transfer Agents ( RTA ):- Full address and contact details
to be given.

Name of Registrar & Transfer Agents:

Address

Town / City

State : Pin Code:
Telephone :

With STD Area Code Number

Fax Number

Email Address :
[ Please provide valid and current email-id of the dealing officer of RTA ]

II.  PRINCIPAL BUSINESS ACTIVITIES OF THE COMPANY [ ]

All the business activities contributing 10 % or more of the total turnover of the company shall be
stated:-

SI. No. Name and Description | NIC Code of the % to total turnover
of main products / Product/ service of the company
services

1
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III. PARTICULARS OF HOLDING, SUBSIDIARY AND ASSOCIATE COMPANIES -
[ No. of Companies for which information is being filled] - O

NAME AND CIN/GLN | HOLDING/ % of Applicable
S. ADDRESS OF SUBSIDIARY/ | shares Section
NO | THE COMPANY ASSOCIATE held

IV. SHARE CAPITAL, DEBENTURES AND OTHER SECURITIES OF THE COMPANY
i) SHARE CAPITAL:
a) Authorised Share Capital :

Class of Shares No. of Nominal Total Nominal
Shares value value of shares
per share [Rs.]
[Rs.]

Equity [ specify for each type ]
At the beginning of the year
Changes during the year (Increase)

1.
2.

Changes during the year ( Decrease)
1.
2.

At the end of the year

Preference [ specify for each type |
At the beginning of the year

Changes during the year (Increase)
1.

2.

Changes during the year ( Decrease)
1.

2.

At the end of the year
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Unclassified [ specify for each type |
At the beginning of the year

Changes during the year (Increase)
1.

2.

Changes during the year ( Decrease)
1.

2.

-At the end of the year

Total Authorized Capital at the beginning of
the year

Total Authorised Capital at the end of the
year
(Autofill)

b) Issued Share Capital :

Class of Shares

No. of
Shares

Nominal
value

per share
[Rs.]

Total Nominal
value of shares
[Rs.]

Equity [ specify for each type ]
At the beginning of the year

Changes during the year(Increase)
1.

2.

Changes during the year ( Decrease)
1.

2.

At the end of the year

Preference [ specify for each type |

At the beginning of the year
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Changes during the year(Increase)
1.
2.

Changes during the year (Decrease)
1.
2.

At the end of the year

Total Issued Share Capital at the beginning of
the year

Changes during the year(Increase)
Changes during the year (Decrease)
Total Issued Share Capital at the end of the

year
(Autofill)

c) Subscribed Share Capital:

Class of Shares

No. of
Shares

Nominal
value

per share
[Rs.]

Total Nominal
value of shares

[Rs.]

Equity [specify for each type]

At the beginning of the year
Changes during the year( increase)
)

Changes during the year ( Decrease)
)

At the end of the year

Preference [ specify for each type |
At the beginning of the year

Changes during the year( increase)
1.
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2.
Changes during the year ( Decrease)
1.
2.

At the end of the year

Total Subscribed Share Capital at the
beginning of the year

Changes during the year( increase)
Changes during the year ( Decrease)
Total Subscribed Share Capital at the

end of the year
(Autofill)

d)(i) Paid —up Share Capital :

Class of Shares

No. of
Shares

Nominal

value

per share
[Rs.]

Total Paid - up
value of shares

[Rs.]

Equity [ specify for each type |
At the beginning of the year
Changes during the year

1. Increase
1. Public Issue
1i. Private Placement / Preferential
Allotment
iii. ESOS
iv. Sweat Equity
v. Conversion — Pref. shares /
Debentures
vi. Conversion into equity
vii. GDR / ADR
viii. Others, please specify.............

2.Decrease

i. Buy-back
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ii. Forfeiture

1ii. Re-issue of forfeited shares
iv. Reduction

v. Others, please specify

At the end of the year

Preference [ specify for each type |
At the beginning of the year

-Changes during the year

1. Increase

2. Redemption

3. Forfeiture

4. Re-issue of forfeited shares
5. Reduction

G i

At the end of the year

Total Paid-up Share Capital at the beginning

of the year

Changes during the year( Increase)

Changes during the year ( Decrease)

Total Paid-up Share Capital at the
end of the year
(Autofill)

d)(ii) Details of stock split / consolidation during the year (for each class of shares):

Class of shares

Before split / consolidation

After split/
Consolidation

Number of shares

Face value per share

ii) Debentures

Type of Debentures

No. of
Debentures

Nominal Value Total Paid-up
per Debenture value of

[Rs.] Debentures
[Rs.]

[PART II—SEC. 3(1)]
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1)  Non-convertible ( for each
type)

At the beginning of the year
Changes during the year

1. Increase

2. Redemption

3

At the end of the year

i1) Partly-convertible ( for each
type)

At the beginning of the year

-Changes during the year
1. Increase

2. Redemption

3. Converted
4

-At the end of the year

1i1) Fully-convertible ( for each
type)

At the beginning of the year
-Changes during the year
1. Increase

2. Converted
K TR

-At the end of the year

Total Amount of Debentures
At the beginning of the year

-Changes during the year
1. Increase

2. Redemption

3. Converted
4o

-At the end of the year
( Auto fill)
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iii) Other Securities
Type of Number of | Nominal | Total Paid up Total Paid
Securities Securities Value Nominal Value up
of each Value of each Value
Unit (Rs.) | (Rs.) Unit ( Rs.) (Rs.)
1.
2.
3.
Total
Amount:-
Securities Premium Account
Class of Securities on which No. of Premium | Total Premium
premium received Securities per unit
(Rs.) (Rs.)

Premium on Equity [specify for each type ]
At the beginning of the year

Changes during the year
1. Increase
(i) Public Issue
(i1) Private Placement / Preferential
Allotment
(iii)) ESOS
(iv) Conversion — Pref. shares / Debentures
(v) GDR/ADR
vi) other, please specify.............

2. Decrease
(1) Utilisation for issue of bonus shares

At the end of the year

Premium on Other Securities
[ specify for each type |
At the beginning of the year

Changes during the year
1. Increase
(1) Fresh issue




[0 II—&0s 3(i)] AN T TSI : STETHROT

107

1) oo

2. Decrease
(i) Premium on redemption

) I
-At the end of the year

Total securities premium at the - -
Beginning of the year

Change during the year
Increase - -
Decrease

Total securities premium at the end of - -
the year
(Autofill)

V. Turnover and net worth of the company (as defined in the Act)
(i) Turnover:
- Turnover at the end of the financial year
(i1)) Net worth of the Company:
- Net worth at the end of the financial year
VI. SHARE HOLDING PATTERN (Equity Share Capital Breakup as percentage of Total
Equity)

(i) Category-wise Share Holding

Category of No. of Shares held at the No. of Shares held at the end of | %
Shareholders beginning of the year the year Change
during
the
year
Demat | Physical | Total | % of | Demat | Physical | Total | % of
Total Total
Shares Shares

A. Promoters

(1) Indian
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(a) Individual/HUF
(b) Central Govt
(c) State Govt (s)
(d) Bodies Corp.
(e) Banks / FI

(f) Any Other....

Sub-total (A) (1):-
(2) Foreign

(a) NRIs -
Individuals
(b) Other —
Individuals
(c) Bodies Corp.
(d) Banks / FI
(e) Any Other....

Sub-total (A) (2):-

Total
shareholding of
Promoter (A) =
(A)M)+(A)(2)

B. Public
Shareholding

1. Institutions

(a) Mutual Funds

(b) Banks /FI

(c) Central
Govt

(d) State Govt(s)

(e) Venture
Capital Funds

(f) Insurance
Companies

(g) FlIs

(h) Foreign
Venture Capital
Funds

(1) Others (specify)

Sub-total (B)(1):-
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2. Non-Institutions

(a) Bodies Corp.
(1) Indian
(i1) Overseas

(b) Individuals

(1) Individual
shareholders
holding nominal
share capital
upto Rs. 1 lakh
(i1) Individual
shareholders
holding
nominal share
capital in
excess of
Rs. 1 lakh

(c) Others

(specity)
Sub-total (B)(2):-

Total Public
Shareholding
B)=B)(1)+
B)2)

C. Shares held by
Custodian for
GDRs & ADRs

Grand Total
(A+B+C)

B. Shareholding of Promoters

Sl Shareholder’s
No. | Name

Shareholding at the beginning
of the year

Share holding at the end of the

year

No. of
Shares

% of
total
Shares
of the
company

Pledged /

to total
shares

%of Shares

encumbered

No. of
Shares

% of
total
Shares
of the
company

% of Shares
Pledged /
encumbered
to total
shares

%
change
in

share
holding
during
the
year

p—
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| Total

C. Change in Promoters’ Shareholding ( please specify, if there is no change)

Sl
No.

of the year

Shareholding at the beginning

year

Cumulative Shareholding during the

No. of shares

% of total
shares of the
company

No. of shares

% of total shares of
the company

At the
beginning of
the year

Date wise
Increase /
Decrease in
Promoters
Share holding
during the year
specifying the
reasons for
increase /
decrease (e.g.
allotment /
transfer /
bonus/ sweat
equity etc):

At the end of
the year

D. Shareholding Pattern of top ten Shareholders (other than Directors, Promoters and
Holders of GDRs and ADRs):

SL

of the year

Shareholding at the beginning

year

Cumulative Shareholding during the

For Each of
the Top 10
Shareholders

No. of shares

% of total
shares of the
company

No. of shares

% of total shares of
the company

At the
beginning of
the year

Date wise
Increase /
Decrease in
Share holding
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during the year
specifying the
reasons for
increase /
decrease (e.g.
allotment /
transfer / bonus
/ sweat equity
etc):

At the End of
the year ( or on
the date of
separation, if
separated
during the
year)

E. Shareholding of Directors and Key Managerial Personnel:

SL.

No.

Shareholding at the beginning

of the year

Cumulative Shareholding during the

year

For Each of
the Directors
and KMP

No. of shares

% of total
shares of the
company

No. of shares

% of total shares of
the company

At the
beginning of
the year

Date wise
Increase /
Decrease in
Share holding
during the year
specifying the
reasons for
increase /
decrease (e.g.
allotment /
transfer /
bonus/ sweat
equity etc):

At the end of
the year
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F. INDEBTEDNESS

Indebtedness of the Company including interest outstanding/accrued but not due for payment

Secured Loans | Unsecured | Deposits | Total
excluding Loans Indebtedness
deposits

Indebtedness at the beginning
of the financial year

1) Principal Amount
i) Interest due but not paid
1ii) Interest accrued but not due

Total (i+ii-+iii)

Change in Indebtedness during
the financial year

° Addition
U Reduction
Net Change

Indebtedness at the

end of the financial year

i) Principal Amount

i1) Interest due but not paid

1i1) Interest accrued but not due

Total (i+ii+iii)

VII. DETAILS OF MEMBERS, DEBENTURE HOLDERS AND OTHER SECURITIES
HOLDER

1] Ledger Folio of Share /Debenture Holder/Other security holder-

Share/Debenture Holder/ Other security holder’s full Name:
Father’s/Mother’s / Spouse’s Name

Joint Holder’s Full Name

Type of Share/ 1 - Equity, 2 - Preference
Debenture/other security 3 — Debentures 4-other security
Number of Shares/ Amount per
Debentures Held/ Share / Debenture/other
Other securities held security (in Rs.)

Date of becoming
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a member / Debenture holder/other security holder:-
Address

Town / City
District
State
Country

Pin Code

(Information to be furnished in separate sheet or in electronic mode as per the format)
[Following additional details to be given by Company without share capital]

(a) Total number of members at the date of incorporation/end of previous financial

(c) Number of persons who have ceased to be members since incorporation / end of previous
financial year................
(d) Number of members as on the end of financial year................

VIII. Details of shares / debentures transfers since the close of last financial year [or in the
case of the first return at any time since the incorporation of the Company.)

Date of closure of previous financial year
Date Month Year

Date of Registration of Transfer of Shares
Date Month Year

Type of Security 1. Equity Shares 2. Preference Shares 3. Debentures

Number of Nominal Value (each in Rs.)
shares/debenture

Ledger Folio of Transferor:
Transferor’s Name
Ledger Folio of Transferee:

Transferee’s Name
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(Information to be furnished in separate sheet or in electronic mode as per the format)

IX.  PROMOTERS/DIRECTORS / KEY MANAGERIAL PERSONNEL AND CHANGES
THEREIN

[ Designation:- P- Promoter, C — Chairman, CMD- Chairman cum Managing Director, CW-
Chairman cum Whole time Director W —Whole Time Director, CS —Company Secretary, M —
Manager, D —Director, MD — Managing Director, CEO-Chief Executive Officer, CFO-Chief
Financial Officer]

[ Category:- I- Independent, N- Nominee, A- Alternate, ED-Executive Director, NED- Non-
Executive Director ]

1] Promoter(s): [Give total no. of Promoters - O]

Status: Company/ies:
CIN/GIN - PREFILL
Name
Country of Incorporation
Address of Regd Office

Individual/s
Full Name
Nationality
Address

2] Details of Directors:

i) Composition of Board of Directors

Category At the beginning of the year | At the end of the year
No of % of total No of % of total
Directors Number of Directors Number of

Directors Directors

A. Promoter
1) Executive Directors
i1) Non-Executive
Directors

Sub-total (A)

B. Non-Promoter

1) Executive Directors

i) Non-Executive &
Independent Directors

1ii) Non-Executive & non-
Independent Directors
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Sub-total (B)

C. Nominee Directors

1) representing lending
institutions / banks

1) representing investing
institutions

ii1) representing Govt

iv) representing small share
holders

v) Others, if any........

Sub-total (C)

Total ( A+B+C+)

ii) Details of Individual Directors
Directors: [Give total no. of Directors - |
DIN: - [ PREFILL]
Full Name:
Father’s/ Mother’s / Spouse’s Name
[As per DIN]
Nationality- I -Indian F-Foreign

Date of Birth
Date Month Year

Designation: Category:-
Occupation:-

Email-id:-

No. of Equity Shares held in the Company:-

Date of Appointment Date of Ceasing :
Date Month Year Date Month Year

Residential Address:
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Town / City
District
State

Pin Code

Details of Directorships in other companies and changes therein

SI. | Name of CIN of the | Type of Designation** Date of Date of

No. | the Company | Company Company * Appoint- | Cessation
ment

1

2

3

e *Listed Company-L, Unlisted Public Company-U, Private Company-P, OPC -O

e *% C — Chairman, CMD- Chairman cum Managing Director, CW-Chairman cum Whole time
Director W —Whole Time Director, D —Director, MD — Managing Director,
ED- Executive Director, NED — Non-Executive Director, AD- Alternate Director

3] Key Managerial Personnel:

i) Managing Director / CEO / Manager/Whole time director
DIN/PAN / UIN/ PASSPORT NO :-
Full Name :
Father’s/ Mother’s / Spouse’s Name

[ As per DIN/PAN/UIN/PASSPORT NO. ]

Nationality- I -Indian F-Foreign
Date of Birth
Date Month Year

Designation :

Date of Appointment Date of Ceasing:
Date Month Year Date Month Year
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Residential Address:
Town / City

District

State

Pin Code

i1) Company Secretary

PAN / UIN/ PASSPORT NO :-

Full Name:

Father’s/ Mother’s / Spouse’s Name

[As per PAN/UIN/PASSPORT NO. ]

Nationality-
Date of Birth
Date

Designation:

Date of Appointment
Date Month Year

I -Indian F-Foreign

Month Year

Membership No.

Date of Ceasing:
Date Month Year

Residential Address:
Town / City

District

State

Pin Code

ii1) Chief Financial Officer
DIN/PAN / UIN/ PASSPORT NO :-

Full Name:
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Father’s/ Mother’s / Spouse’s Name
[ As per DIN/PAN/UIN/PASSPORT NO. ]

Nationality- I -Indian F-Foreign
Date of Birth
Date Month Year

Designation:

Date of Appointment Date of Ceasing:
Date Month Year Date Month Year

Residential Address:
Town / City

District

State

Pin Code

iv) Otbhers, if any

PAN / UIN/ PASSPORT NO :-

Full Name:

Father’s/ Mother’s / Spouse’s Name

[As per PAN/UIN/PASSPORT NO. ]

Nationality- I -Indian F-Foreign
Date of Birth
Date Month Year

Designation :

Date of Appointment Date of Ceasing:
Date Month Year Date Month Year
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Residential Address:
Town / City

District

State

Pin Code

X.  MEETINGS OF MEMBERS/CLASS OF MEMBERS/BOARD/COMMITTEES OF
THE BOARD OF DIRECTORS

A. MEMBERS/CLASS /REQUISITIONED/NCLT/COURT CONVENED MEETINGS

Type of Date of Total Number of Attendance
meeting meeting Members entitled
to attend meeting

Number % of total
shareholding

Annual
General
Meeting [AGM]

Extra-Ordinary

General

Meeting
[EOGM]

Class Meeting

NCLT/ Court

Requisitioned

B. BOARD MEETINGS

S. No. | Date of meeting Total No. of Directors % of
on the Date of No. of Directors Attendance
Meeting attended

p—
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C. COMMITTEE MEETINGS

NO. OF COMMITTEES |:|

NAME OF THE COMMITTEE:

S. No. | Date of meeting Total No. of % of attendance
Members of the No. of Members
Committee attended

1

3

[Separate sheet to be attached for each Committee]

D. ATTENDANCE OF DIRECTORS

SI. | Name Board Meetings Committee Meetings Whether
No. | of the ( Taking all attended
Director the Committee Meetings last

together of which a Director is AGM
a member) held on
....(Y/N)
No of No. of % of No. of No. of % of
Meetings | Meetings | attendance | Meetings | Meetings | attendance
Held attended Held attended
1
2
3
4
XI. REMUNERATION OF DIRECTORS AND KEY MANAGERIAL PERSONNEL

A. Remuneration to Managing Director, Whole-time Directors and/or Manager:

SI. Particulars of Remuneration Name of MD/WTD/ Total
no. Manager Amount
1. Gross salary

(a) Salary as per provisions contained
in section 17(1) of the Income-tax Act,
1961

(b) Value of perquisites u/s 17(2)
Income-tax Act, 1961

(c) Profits in lieu of salary under
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section 17(3) Income-tax Act, 1961

2. Stock Option
3. Sweat Equity
4. Commission

- as % of profit
- others, specify...

S. Others, please specify

Total (A)

Ceiling as per the Act

B. Remuneration to other directors:

SI. Particulars of Remuneration
no.

Name of Directors

Total
Amount

1. Independent Directors

. Fee for attending board /
committee meetings

o Commission

. Others, please specify

Total (1)

2. Other Non-Executive Directors

. Fee for attending board /
committee meetings

o Commission

. Others, please specify

Total (2)

Total (B)=(1+2)

Total Managerial Remuneration

Overall Ceiling as per the Act

C. REMUNERATION TO KEY MANAGERIAL PERSONNEL OTHER THAN

MD/MANAGER/WTD
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SI. Particulars of Key Managerial Personnel
no. Remuneration
CEO Company CFO | Total
Secretary
1. Gross salary

(a) Salary as per provisions
contained in section 17(1) of
the Income-tax Act, 1961

(b) Value of perquisites u/s
17(2) Income-tax Act, 1961

(c) Profits in lieu of salary
under section 17(3) Income-
tax

Act, 1961

2. Stock Option

3. Sweat Equity

4, Commission

- as % of
profit

- others, specify...

5. Others, please
specify

Total

XII. PENALTIES / PUNISHMENT/ COMPOUNDING OF OFFENCES:

Type Section of | Brief Details of Authority | Appeal
the Description | Penalty / [RD/ made,
Companies Punishment/ | NCLT if any
Act Compounding | / (give

fees imposed | COURT] | Details)

A.COMPANY

Penalty

Punishment

Compounding
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B.DIRECTORS

Penalty

Punishment

Compounding

C. OTHER OFFICERS IN DEFAULT

Penalty

Punishment

Compounding

XIII. MATTERS RELATED TO CERTIFICATION OF COMPLIANCES AND
DISCLOSURES

A.

CERTIFICATION OF COMPLIANCES

Details of events / matters in respect of which the company was liable to file returns or comply with
requisite provisions of the Companies Act and rules made thereunder;-

Description | Date Section& Due date Date of Concerned Reasons

of the of Description | for filing / Filing with | Authority for

Event The compliance SRN/SRN/" | (ROC/ NCLT delay,

/ Matter event compliance | /Court) if any

B. DISCLOSURES

1. Closure of Register of Date of Purpose Date of Public  No. of Days for
Members / Debenture Closure of Notice which Register
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Holders / other security Register / of Members
holders Record Date was closed

2. Declaration of Dividend Date of Percentage Dividend Per
° Interim Dividend  Declaration Share
o Final Dividend

3. Delisting of Shares / Name of Stock Date of Remarks
Securities, if any Exchange from Delisting

where it is
delisted

4. Change in Nominal Value Nominal Value Nominal Value Date of
of Shares / per share per share after ~ Change
o Sub-division before Change Change
o Consolidation

5. Particulars of inter- Name of the Aggregate Relation with ~ Remarks
corporate loans, body corporate amount of such body
investments, etc loans, corporate

investments (whether it is
During the holding,
year subsidiary or
(for each body associate)
corporate)

6. Contracts or arrangements Name of the Date of Date of Brief
in which directors are director / disclosure of contract / particulars of
interested / related party related party interest arrangement the contract /
transactions arrangement

Brief Number of

7  Details of resolutions Particulars of  votes cast
passed by postal ballot resolution For Against

XIV. Details in respect of shares held by or on behalf of the FII’s.

Name of Address Country Regn. No. with SEBI % of share

FII of / RBI holding

Incorporation
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XV. OTHER DISCLOSURES

(1) Corporate Social Responsibility

(a) Amount spent by the company during the financial year in pursuance of its Corporate Social
Responsibility policy —

(b) The amount spent as percentage of the average net profits of the company made during the three
immediately preceding financial years-

(2) Limits under following sections of the Act:-

Section Brief Description Limit (Rs.)

186(2) [loan and investment by company]

180(1)(c) [restrictions on powers of board]

(3) Disclosure of Directors-

° All the Directors have furnished notices in form 12.1 and additional disclosures,wherever
applicable, during the year;

. Each independent director has given a declaration that he meets the criteria of independence
as provided in sub-section (6) of section 149.

(4) The Company has duly appointed/re-appointed ----------- Chartered Accountant as the Auditor of
the Company at the annual general meeting held on-----------------

We certify that:

(a) The return states the facts, as they stood on the date of the closure of the financial year
aforesaid correctly and adequately.

(b) The whole of the amount of unpaid/ unclaimed dividend/other amounts as applicable have
been transferred to the Investor Education and Protection Fund in accordance with section 125 of the
Act.

(©) The Company has maintained all the registers as per the provisions of the Act and the rules
made there under and

(d) Unless otherwise anything in contrary is stated expressly elsewhere in this Return, the
Company has complied with the applicable provisions of the Act during the financial year.
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(Certificates to be given by Private Companies)

(e) The company has not, since the date of the closure of the last financial year with reference to
which the last return was submitted or in the case of a first return since the date of the incorporation
of the company, issued any invitation to the public to subscribe for any securities of the company.

® Where the annual return discloses the fact that the number of members, except in case of a
one person company, of the company exceeds two hundred, the excess consists wholly of persons
who under second proviso to clause (ii) of sub-section (68) of section 2 of the Act are not to
included in the reckoning the number of two hundred.

(g) The Company continues to be a Private Company during the financial year.

(Certificate to be given only by One Person Company / Small Company)

(i) The Company continues to be one person company / small company.

Signed

Director:

Company Secretary /Company Secretary in practice

Notes:-

1] Under Section 92(1) of the Act, the Annual Return is to be signed both by a Director and a
Company Secretary, or where there is no Company Secretary, by a Company Secretary in practice.
2] Under proviso to Section 92(1) of the Act, the Annual Return of a One Person Company and a
Small Company shall be signed by the Company Secretary or where there is no Company Secretary,
by a director of the company.

3] Under sub section (2) of Section 92 of the Act, the Annual Return of a listed company or by a
company having such paid-up capital and turnover as may be prescribed shall also be certified by a

company secretary in practice in the prescribed manner.
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Form No. MGT-8
[Pursuant to section 92(2) of the Companies Act, 2013 and rule 11(2) of Companies (Management
and Administration) Rules, 2014/

CERTIFICATE BY A COMPANY SECRETARY IN PRACTICE

I/ We have examined the registers, records and books and papers of Limited/Private
Limited (the Company) as required to be maintained under the Companies Act, 2013 (the Act) and
the rules made thereunder for the financial year ended on , 20----. In my/ our opinion
and to the best of my information and according to the examinations carried out by me/ us and
explanations furnished to me/ us by the company, its officers and agents, I/ we certify that:

A. the Annual Return states the facts as at the close of the aforesaid financial year correctly and
adequately.
B. during the aforesaid financial year the Company has complied with provisions of the Act & Rules
made there under in respect of:
1. its status under the Act;
2. maintenance of registers/records & making entries therein within the time prescribed therefor;
3. filing of forms and returns as stated in the annual return, with the Registrar of Companies,
Regional Director, Central Government, the Tribunal, Court or other authorities within/beyond the
prescribed time;
4. calling/ convening/ holding meetings of Board of Directors or its committees, if any, and the
meetings of the members of the company on due dates as stated in the annual return in respect of
which meetings, proper notices were given and the proceedings including the circular resolutions and
resolutions passed by postal ballot, if any, have been properly recorded in the Minute Book/registers
maintained for the purpose and the same have been signed;
5. closure of Register of Members / Security holders, as the case may be.
6. advances/loans to its directors and/or persons or firms or companies referred in section 185 of the
Act;
7. contracts/arrangements with related parties as specified in section 188 of the Act;
8. issue or allotment or transfer or transmission or buy back of securities/ redemption of preference
shares or debentures/ alteration or reduction of share capital/ conversion of shares/ securities and
issue of security certificates in all instances;
9. keeping in abeyance the rights to dividend, rights shares and bonus shares pending registration of
transfer of shares in compliance with the provisions of the Act
10. declaration/ payment of dividend; transfer of unpaid/ unclaimed dividend/other amounts as
applicable to the Investor Education and Protection Fund in accordance with section 125 of the Act;
11. signing of audited financial statement as per the provisions of section

134 of the Act and report of directors is as per sub - sections (3), (4) and

(5) thereof;
12. constitution/ appointment/ re-appointments/ retirement/ filling up casual vacancies/ disclosures of
the Directors, Key Managerial Personnel and the remuneration paid to them;
13. appointment/ reappointment/ filling up casual vacancies of auditors as per the provisions of
section 139 of the Act;

14. approvals required to be taken from the Central Government, Tribunal, Regional Director,
Registrar, Court or such other authorities under the various provisions of the Act;

15. acceptance/ renewal/ repayment of deposits;
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16. borrowings from its directors, members, public financial institutions, banks and others and
creation/ modification/ satisfaction of charges in that respect, wherever applicable;
17. loans and investments or guarantees given or providing of securities to other bodies corporate or
persons falling under the provisions of section 186 of the Act ;
18. alteration of the provisions of the Memorandum and/ or Articles of Association of
the Company;

Place: Signature:
Date: Name of Company Secretary in practice:
C.P. No.:

Note: The qualification, reservation or adverse remarks; if any, may be stated at the relevant place(s).

Form No. MGT-9
EXTRACT OF ANNUAL RETURN
as on the financial year ended on

[Pursuant to section 92(3) of the Companies Act, 2013 and rule 12(1) of the Companies
(Management and Administration) Rules, 2014]

I REGISTRATION AND OTHER DETAILS:

i) CIN:-

i1) Registration Date

i) Name of the Company

1v) Category / Sub-Category of the Company

V) Address of the Registered office and contact details

vi) Whether listed company Yes /No

vii) Name, Address and Contact details of Registrar and Transfer Agent, if any

II. PRINCIPAL BUSINESS ACTIVITIES OF THE COMPANY

All the business activities contributing 10 % or more of the total turnover of the company shall be
stated:-

SI. No. Name and Description of | NIC Code of the % to total turnover of the
main products / services Product/ service company

1

2

3
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III.  PARTICULARS OF HOLDING, SUBSIDIARY AND ASSOCIATE COMPANIES -

NAME AND CIN/GLN HOLDING/ % of shares | Applicable Section
S. ADDRESS OF SUBSIDIARY/ held
NO | THE COMPANY ASSOCIATE

1

2

IVv. SHARE HOLDING PATTERN (Equity Share Capital Breakup as percentage of Total
Equity)

i) Category-wise Share Holding

Category of No. of Shares held at the No. of Shares held at the end of |%
Shareholders beginning of the year the year Change
during
the year
Demat | Physical | Total | % of | Demat | Physical | Total | % of
Total Total
Shares Shares

A. Promoters
(1) Indian

a) Individual/HUF
b) Central Govt

c) State Govt (s)
d) Bodies Corp.

e) Banks/FI

f) Any Other....

Sub-total (A) (1):-
(2) Foreign

a) NRIs -
Individuals

b) Other —
Individuals

¢) Bodies Corp.
d) Banks / FI

e) Any Other....

Sub-total (A) (2):-
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Total shareholding
of Promoter (A) =
(A)D+A)Q2)

B. Public
Shareholding

1. Institutions

a) Mutual Funds
b) Banks / FI

¢) Central  Govt
d) State Govt(s)

e) Venture Capital
Funds

f) Insurance
Companies

g) Flls

h) Foreign Venture
Capital Funds

1) Others (specify)

Sub-total (B)(1):-

2. Non-Institutions
a) Bodies Corp.

1) Indian

i1) Overseas
b) Individuals

1) Individual
shareholders
holding nominal
share capital upto
Rs. 1 lakh

1) Individual
shareholders
holding
nominal share
capital in
excess of Rs 1
lakh

¢) Others

(specity)

Sub-total (B)(2):-
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Total Public
Shareholding
(B)=(B)(1)+
B)2)

C. Shares held by
Custodian for
GDRs & ADRs

Grand Total
(A+B+C)

(ii) Shareholding of Promoters

SI | Shareholder’s | Shareholding at the beginning Share holding at the end of the
No. | Name of the year year
No. of | % of 900t Shares | No. of | % of 900t Shares | %
Shares | total Pledged / Shares | total Pledged / change
Shares encumbered Shares encumbered | in
of the to total of the to total share
company | shares company | shares holding
during
the
year
1
2
3
Total

(iii) Change in Promoters’ Shareholding ( please specify, if there is no change)

SI.

Shareholding at the beginning of
the year

year

Cumulative Shareholding during the

No. of shares

% of total
shares of the
company

No. of shares

% of total shares of

the company

At the
beginning of
the year

Date wise
Increase /
Decrease in
Promoters
Share holding
during the year
specifying the
reasons for
increase /
decrease (e.g.
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allotment /
transfer /
bonus/ sweat
equity etc):

At the End of
the year

(iv) Shareholding Pattern of top ten Shareholders (other than Directors, Promoters and
Holders of GDRs and ADRs):

SL.

No.

Shareholding at the beginning of

the year

Cumulative Shareholding during the

year

For Each of
the Top 10
Shareholders

No. of shares

% of total
shares of the
company

No. of shares

% of total shares of
the company

At the
beginning of
the year

Date wise
Increase /
Decrease in
Share holding
during the year
specifying the
reasons for
increase /
decrease (e.g.
allotment /
transfer / bonus
/ sweat equity
etc):

At the End of
the year ( or on
the date of
separation, if
separated
during the year)

(v) Shareholding of Directors and Key Managerial Personnel:
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SL.

No.

Shareholding at the beginning

of the year

Cumulative Shareholding during the

year

For Each of
the Directors
and KMP

No. of shares

% of total
shares of the
company

No. of shares

% of total shares of
the company

At the
beginning of
the year

Date wise
Increase /
Decrease in
Share holding
during the year
specifying the
reasons for
increase /
decrease (e.g.
allotment /
transfer /
bonus/ sweat
equity etc):

At the End of
the year

V. INDEBTEDNESS
Indebtedness of the Company including interest outstanding/accrued but not due for payment

Secured Loans Unsecured | Deposits | Total
excluding Loans Indebtedness
deposits

Indebtedness at the beginning of

the financial year
i) Principal Amount

i1) Interest due but not paid
1i1) Interest accrued but not due

Total (i+ii+iii)

Change in Indebtedness during

the financial year

Addition
Reduction

Net Change

Indebtedness at the

end of the financial year

1) Principal Amount

i1) Interest due but not paid
1i1) Interest accrued but not due
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Total (i+ii+iii)

VI. REMUNERATION OF DIRECTORS AND KEY MANAGERIAL PERSONNEL

A. Remuneration to Managing Director, Whole-time Directors and/or Manager:

S1. Particulars of Remuneration Name of MD/WTD/ Total
no. Manager Amount
1. Gross salary

(a) Salary as per provisions contained
in section 17(1) of the Income-tax Act,
1961

(b) Value of perquisites u/s 17(2)
Income-tax Act, 1961

(c) Profits in lieu of salary under
section 17(3) Income-tax Act, 1961

2. Stock Option
3. Sweat Equity
4. Commission

- as % of profit
- others, specify...

S. Others, please specify

Total (A)

Ceiling as per the Act

B. Remuneration to other directors:

SI. Particulars of Remuneration Name of Directors Total
no. Amount

3. Independent Directors

¢ Fee for attending board / committee
meetings

¢ Commission

e Others, please specify

Total (1)
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4. Other Non-Executive Directors

¢ Fee for attending board / committee
meetings

¢ Commission

e Others, please specify

Total (2)

Total (B)=(1+2)

Total Managerial Remuneration

Overall Ceiling as per the Act

C. REMUNERATION TO KEY MANAGERIAL PERSONNEL OTHER THAN

MD/MANAGER/WTD
SI. Particulars of Key Managerial Personnel
no. Remuneration
CEO Company CFO | Total
Secretary
1.

Gross salary

(a) Salary as per provisions
contained in section 17(1) of
the Income-tax Act, 1961

(b) Value of perquisites u/s
17(2) Income-tax Act, 1961

(c) Profits in lieu of salary
under section 17(3) Income-
tax

Act, 1961

Stock Option

Sweat Equity

Commission
- as % of profit
- others, specify...

Others, please
specify

Total

VIIL.

PENALTIES / PUNISHMENT/ COMPOUNDING OF OFFENCES:
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Type Section of | Brief Details of Authority | Appeal made, if any
the Description | Penalty / [RD/ (give Details)
Companies Punishment/ | NCLT/
Act Compounding | COURT]

fees imposed

Penalty

Punishment

Compounding

C. OTHER OFFICERS IN DEFAULT

Penalty

Punishment

Compounding
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1. (a) CIN:
(b) GLN:

2. (a) Name of the company:
(b) Registered office address:

(¢c) E-mail id:

Form No. MGT-10
Changes in shareholding position of promoters and top ten shareholders

[Pursuant to section 93 of the Companies Act, 2013 and rule 13 of the Companies (Management and

Administration) Rules, 2014]

3. Name of the stock exchange where the shares of the company are listed:

(1)
(ii)

4. Details of change in shareholding position of promoters:

Name of the
Promoter

No. of shares
held before the
change

% of shareholding
before the change

Change in share
holding in number of
shares
(+) Increase (-)
decrease

No. of shares
held after the change

@)

“4)

% of shareholding after
the change

Reason for change

No. of shares pledged/

encumbered after the
change

Remarks

(6)

@)

®)

5.Details of change in shareholding position of top ten share holders:

Name of the

share
holders

No. of shares
held before the
change

% of shareholding
before the change

Change in share
holding in number of
shares
(+) Increase (-)
decrease

No. of shares held
after the change

(€9)

(@)

“4)

% of shareholding after

the change

Reason for change

encumbered after the

No. of shares pledged/ | Remarks
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Signature

Form No. MGT-11
Proxy form
[Pursuant to section 105(6) of the Companies Act, 2013 and rule 19(3) of the Companies
(Management and Administration) Rules, 2014]
CIN:
Name of the company:
Registered office:

Name of the member (8) :
Registered address :
E-mail Id:

Folio No/ Client Id :

DP ID:

I/We, being the member (s) of shares of the above named company, hereby appoint

1. Name: ........ooovvviinnnnn...
Address :
E-mail Id :

, or failing him

2. Name: .cooovviiiiiiin..
Address:
E-mail Id :

as my/our proxy to attend and vote (on a poll) for me/us and on my/our behalf at the
Annual general meeting/ Extraordinary general meeting of the company, to be held on the
a.m. / p.m. at (place) and at any adjournment thereof in

respect of such resolutions as are indicated below :
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Resolution No.

Affix

Signature of shareholder Revenue
Stamp

Signature of Proxy holder(s)

Note: This form of proxy in order to be effective should be duly completed and deposited at the
Registered Office of the Company, not less than 48 hours before the commencement of the
Meeting.

Form No. MGT-12
Polling Paper
[Pursuant to section 109(5) of the Companies Act, 2013 and rule 21(1)(c) of the Companies
(Management and Administration) Rules, 2014]

Name of the Company:
Registered office:

BALLOT PAPER
Particulars Details
Name of the First Named Shareholder (In
block letters)
Postal address

Registered folio No. / *Client ID No.
(*Applicable to investors holding shares in
dematerialized form)

4. Class of Share

I hereby exercise my vote in respect of Ordinary/ Special resolution enumerated below by recording
my assent or dissent to the said resolution in the following manner:

No | Item No. No. of shares |I assent to the |I dissent from the
held by me resolution resolution

1.

(Signature of the shareholder)
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FORM No. MGT-13
Report of Scrutinizer(s)
[Pursuant to rule section 109 of the Companies Act, 2013 and rule 21(2) of the Companies
(Management and Administration) Rules, 2014]

To,

Chairman

Annual / Extraordinary General Meeting of the Equity Shareholders of
Limited
Held on at

Dear Sir,

I/'We, , *and , appointed as
Scrutinizer(s) for the purpose of the poll taken on the below mentioned resolution(s), at the
meeting of the Equity Shareholders of Limited, held on

at , submit our report as under:

1. After the time fixed for closing of the poll by the Chairman, ballot boxes kept for
polling were locked in my/our presence with due identification marks placed by me/us.

2. The locked ballot boxes were subsequently opened in my/our presence and poll papers were
diligently scrutinized. The poll papers were reconciled with the records maintained by the Company
/ Registrar and Transfer Agents of the Company and the authorizations / proxies lodged with the
Company.

3. The poll papers, which were incomplete and/or which were otherwise found defective have
been treated as invalid and kept separately.

OR

I/We did not find any poll papers invalid.

* Not applicable if there is only one scrutinizer appointed.

4. The result of the Poll is as under:

(a) Resolution -
(Reproduce Item No. and heading of the Resolution)

(1) Voted in favour of the resolution:

Number of members present and Number of votes % of total
voting cast by them number of valid
(in person or by proxy) votes cast

Voted against the resolution:
Number of members present and | Number of votes % of total
voting cast by them number of valid
(in person or by proxy) votes cast
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Invalid votes :
Total number of members Total number of votes cast by

(in person or by proxy) them
whose votes were declared invalid

(b) Resolution -
(Reproduce Item No. and heading of the Resolution)

@) Voted in favour of the resolution:

Number of members present and Number of votes % of total
voting cast by them number of valid
(in person or by proxy) votes cast

Voted against the resolution:
Number of members present and | Number of votes % of total
voting cast by them number of valid
(in person or by proxy) votes cast

Invalid votes :
Total number of members Total number of votes cast by

(in person or by proxy) them
whose votes were declared invalid

(Enumerate depending on the number of resolutions for which poll is taken)

5. A Compact Disc (CD) containing a list of equity shareholders who voted “FOR?”,
“AGAINST” and those whose votes were declared invalid for each resolution is enclosed.

6. The poll papers and all other relevant records were sealed and handed over to the Company
Secretary / Director authorized by the Board for safe keeping.

Thanking you,

Yours faithfully,

Name/s and Signature/s of the Scrutinizer/s
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FORM NO. MGT.14

[Pursuant to section 94(1), 117(1) of The
Companies Act, 2013 and section 192 of The
Companies Act, 1956 and rules made
thereunder]

Filing of Resolutions
and agreements to the
Registrar

Form language o English o Hindi
Refer the instruction kit for filing the form.

1.(a)*Corporate identity number (CIN) of company

(b) Global location number (GLN) of company

2.(a) Name of the company

(b) Address of the

registered office
of the company

(c)*e-mail ID of the company

4. Date of dispatch of notice for passing of

(a) Resolution(s)

(b) Postal ballot resolution(s)

5. Date of passing of

(a) Resolution(s)

Pre-
" fill
3. *Registration of  [] Resolution(s) [] Agreement [ Postal ballot resolution(s) under
Section 110
] Proposed resolution under section 94(1)

(DD/MM/YYYY)

(DD/MM/YYYY)

(DD/MM/YYYY)

(DD/MM/YYYY)

(b) Postal ballot resolution(s)

6. Number of resolution(s) for which the form is being filed

Details of the resolution
l.

(a) (i) Section of the Companies Act, 2013 under which passed

(ii) Section of the Companies Act, 1956 under which passed

(b) Purpose of passing the resolution

If others, mention the section and purpose
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(c) Subject matter of the resolution

(d) Mention whether resolution passed by postal ballot oYes oNo
(e) Indicate the authority passing or agreeing to the resolution

o Board of directors o Shareholders o Class of shareholders o Creditors
(f) Whether ordinary or special resolution or with requisite majority

o Ordinary resolution o Special resolution o Requisite majority

7. (a) In case of alteration in object clause, whether there is any change in the industrial activity of the
company
oYes oNo

(b) If yes, provide the main division of new industrial activity of the company

Description of the main division

8. In case of voluntary winding up under section 304, provide the following details
(a) Mode of winding up o Members’ o Creditors’

(b) Date of commencement of winding up (DD/MM/YYYY)

(c) Number of liquidators

Details of liquidator(s)
1.

Income-tax permanent account number (Income-tax PAN)

Name

Address

Line |

Line ll

City

State
Country

Pin Code |

9. Details of agreement

(a) Date of agreement (DD/MM/YYYY)

(b) (i) Section of the Companies Act, 2013 under which entered

(ii) Section of the Companies Act, 1956 under which entered

(c) Purpose of entering into the agreement




144 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

If others, mention the section and purpose

(d) Subject matter of the agreement

(e) Indicate the authority adopting the agreement
o Board of directors o Shareholders o Class of shareholders o Creditors

10. Service request number(SRN) of Form INC.28
11. Total number of members as on the date of filing

Attachments List of Attachments
1. Copy(s) of resolution(s) along with copy of
explanatory statement under section 102

2. Altered memorandum of association

3. Altered articles of association

4. Copy of agreement

5. Optional attachment(s) - if any

5. Optional attachment(s) - if any

Declaration

| am authorized by the Board of Directors of the Company vide resolution number

| | Dated | |  (DD/MM/YYYY) to sign this form and declare that all the

requirements of Companies Act, 2013 and the rules made thereunder in respect of the
subject matter of this form and matters incidental thereto have been complied with. |
further declare that :

1. Whatever is stated in this form and in the attachments thereto is true, correct and complete and no
information material to the subject matter of this form has been suppressed or concealed and is as
per the original records maintained by the company.

2. All the required attachments have been completely and legibly attached to this form. It is also
certified that copy of the resolution(s) or agreement(s) filed herewith is or are a true copy(s) of the
original.

3. Any application, writ petition or suit had not been filed regarding the matter in respect of which this
petition/application has been made, before any court of law or any other authority or any other
Bench or the Board and not any such application, writ petition or suit is pending before any of them.

*To be digitally signed by _

*Designation
Name of liquidator

*Director identification number of the director; or Income-tax
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PAN of the liquidator; DIN or Income-tax PAN of manager or
CEO or CFO; or membership number of Company secretary;

Note: Attention is also drawn to provisions of Section 448 and 449 which provide for

punishment for false statement and punishment for false evidence respectively

For office use only: ‘ Affix filing details ‘

eForm Service request number (SRN) | | eForm filing date | | (DD/MM/YYYY)

This e-Form is hereby registered

Digital signature of the authorising officer \:| | Confirm Submission I

Date of signing | | (DD/MM/YYYY)

Form No. MGT 15 :

Form for filing Report on Annual General Meeting

Pursuant to section 121(1) of the Companies Act, 2013 and Rule 31(2) of Companies (Management
and Administration) Rules, 2014

1. (a)CIN Prefill
(b) GLN
2. (a) Name of the company

(b) Registered office address
(¢) E-mail id
Details of the meeting:
(1) day, date, hour of the annual general meeting: ;
(i1) venue of the annual general meeting: ;
(iii)) whether chairman of the meeting appointed: ;
(iv) number of members attending the meeting: ;
(v)  whether the requisite quorum is present: ;
(vi) business transacted at the meeting and result thereof: ;
(vii) Particulars with respect to any adjournment

of meeting and change in venue: ;
(viii) Particulars with respect of postponement of meeting

and change in venue; and ;

(ix) Any other points relevant for inclusion in the Report.
Fair summary of proceedings of the meeting.
Confirmed that the meeting was called, convened, held and conducted as per the provisions
of the Act, the rules and secretarial standards made thereunder.

Signed and dated by Chairman of the meeting :
In case of inability of chairman to sign, by any two directors of the company, one of whom shall be
managing director, if there is one and company secretary of the company.

[ F. No. 01/34/2013 CL-V |
RENUKA KUMAR, Jt. Secy.
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